CENTRAL ELECTRICITY REGULATORY COMMISSION
4th Floor, Chanderlok Building ,36, Janpath, New Delhi- 110001
Ph: 23753942 Fax-23753923

Pet No. 51/RP/2016 Dated: 30th November, 2016

To

The Secretary,

Central Electricity Authority,
R.K.Puram,

New Delhi — 110 066

Subject: Comments of CEA on Kudgi-Narendra (New) line- Reg.
Sir,

Your kind attention is invited to Commission's Order dated 11.11.2016
in Petition No. 51 /RP/2016 (copy enclosed) wherein CEA was requested to give
its comments on the NTPC’s contention that “the Kudgi-Narendra (new) line
can be utilised for drawl by Karnataka through ICTs”.

The undersigned is directed by the Commission to request you to forward
the comments of CEA by 5.12.2016 as the matter is listed for hearing on
6.12.2016 so as to enable the Commision to take view on the review petition of
the NTPC.

Yours faithfully,

Sd/
(T. Rout)
Chief Legal
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Coram:

Shri Gireesh B. Pradhan, Chairperson
Shri AK. Singhal, Member

Shri A.S. Bakshi, Member

Dr. MK. lyer, Member

Date of Order :11.11.2016
In the matter of:

Review of Commission’s order dated 29.7.2016 in Petition No. 201/TT/2015 in the
matter of approval of transmission tariff for 4 nos. 400 kV Line bays at Narendra (New)
for Kudigi TPS-Narendra (New) 400 kV 2XD/C Quad lines, under "Sub-station
Extension works associated with transmission system required for evacuation of Power
from Kudigi TPS (3X800 MW in phase-l) of NTPC Limited" in Southern Region for
2014-19 tariff period under Regulation-86 of Central Electricity Regulatory Commission
(Conduct of Business) Regulations, 1999 and Central Electricity Regulatory
Commission (Terms and Condition of Tariff) Regulations, 2014.

And in the matter of:

NTPC Limited,
NTPC Bhavan

Core-7, Institutional area, Lodhi Road,
New Delhi-110003 e Petitioner

Vs

1. Karnataka Power Transmission Corporation Ltd. (KPTCL),
Kaveri Bhawan, Bangalore-560 009.

2. Transmission Corporation of Andhra Pradesh Ltd. (APTRANSCO),
Vidyut Soudha, Hyderabad-500 082.
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11.

12.

Kerala State Electricity Board (KSEB),
Vaidyuthi Bhavanam,
Pattom, Thiruvananthapuram-695 004.

Tamil Nadu Electricity Board (TNEB)
NPKRR Maaligai, 800, Anna Salai,
Chennai-600 002.

Electricity Department,
Government of Goa
Vidyuti Bhawan, Panaji
Goa 403001

Electricity Department,
Government of Pondicherry,
Pondicherry-605 001.

Eastern Power Distribution Company of Andhra Pradesh Ltd.
(APEPDCL),P&T Colony,

Seethmmadhara, Vishakhapatnam,

Andhra Pradesh.

Southern Power Distribution Company of Andhra Pradesh Ltd.
(APSPDCL), Srinivasasa Kalyana Mandapam Backside,
Tiruchanoor Road, Kesavayana Gunta,

Tirupati-517 501.

Central Power Distribution Company of Andhra Pradesh Ltd. (APCPDCL),
Corporate Office, Mint Compound,
Hyderabad-500 063.

Northern Power Distribution Company of Andhra Pradesh Ltd.
(APNPDCL), Opp. NIT Petrol Pump,
Chaitanyapuri, Kazipet, Warangal-506 004.

Bangalore Electricity Supply Company Ltd. (BESCOM),
Corporate Office, K. R. Circle,
Bangalore-560 001

Gulbarga Electricity Supply Company Ltd. (GESCOM),
Station Main Road, Gulbarga.
Karnataka.
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13. Hubli Electricity Supply Company Ltd. (HESCOM),
Navanagar, PB Road,
Hubli, Karnataka.

14. MESCOM Corporate Office,
Paradigm Plaza, AB Shetty Circle,
Mangalore-575 001.

15.Chamundeswari Electricity Supply Corporation Ltd. (CESC),
#927, L J Avenue, Ground Floor,
New Kantharaj Urs Road,
Saraswatipuram, Mysore-570 009

16. Kudgi Transmission Limited
L&T infrastructure Development Projects Limited
38 Cubban Road, Banglore- 560 001

17. Power Grid Corporation of India Limited
"Saudamini”, Plot No.2,
Sector-29, Gurgaon -122 0O01INTPC Limited ... Respondents

For petitioner : Shri Sanjay Sen, Senior Advocate, NTPC
Shri Hemant Singh, Advocate, NTPC
Shri Sahil Kaul, NTPC
Shri V.K.Jain, NTPC
Shri B.S.Rajput, NTPC
Shri Rohit Chhabra, NTPC
Shri Nishant Gupta, NTPC

For respondents : Shri S. Vallinayagam, Advocate, TANGEDCO

Ms. E. Shyamala, TANGEDCO
Shri R. Kathiravan, TANGEDCO

Interim Order

The instant review petition has been filed by NTPC seeking review of order

dated 29.7.2016 in Petition No 201/TT/2015, whereby the Commission had determined
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the transmission tariff for 4 nos. 400 kV Line bays at Narendra (New) for Kudigi TPS-
Narendra (New) 400 kV 2XD/C Quad lines, under "Sub-station Extension works
associated with transmission system required for evacuation of Power from Kudigi TPS
(3X800 MW in phase-l) of NTPC Limited" in Southern Region for 2014-19 tariff
periodunder Central Electricity Regulatory Commission(Terms and Conditions of Tariff)

Regulations, 2014 (referred as "2014 Tariff Regulations ").

2. The Review Petitioner has submitted that the Commission taking into
consideration the order dated 27.6.2016 in Petition N0.236/MP/2015 held in the
impugned order that the tariff for the bays covered in the Petition No.201/TT/2015 will
be borne by NTPC till the date of commercial operation of its first unit or start of LTA
whichever is earlier and thereafter the transmission charges are to be governed by the
provisions of Central Electricity Regulatory Commission (Sharing of Inter-State
Transmission Charges and Losses) Regulations, 2010, as provided in Regulation 43 of

the 2014 Tariff Regulations.

3. The Review Petitioner has submitted that two nos. 400/220 kV ICTs were put
under the scope of the review petitioner while approving associated transmission
system in 33rd Standing Committee Meeting on Power System Planning in Southern
Region so that KPTCL can draw its share from 6 nos. 220 kV lines emanating from
Kudgi STPP switchyard and terminating at various 220 kV sub-stations/ load centers of

KPTCL. The system of 400/220 kV was introduced at KPTCL's request vide letter dated
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7.10.2011. The bays are being constructed as part of the sub-station extension works
associated with transmission system required for evacuation of power from Kudgi TPS
of the review petitioner from COD to 31.3.2019 based on 2014 Tariff Regulations. The
Commission erred in ignoring the fact that the transmission charges payable by the
review petitioner in the instant case cannot be determined in the manner as determined
for Kudgi Transmission Limited (KTL) in the order dated 27.6.2016 in Petition No.
236/MP/2015. KTL was awarded the project for construction of transmission line under
Section 63 of the Electricity Act, 2003. Accordingly, the determination of transmission
charges payable to KTL was not governed by the 2014 Tariff Regulation as the said
regulations are applicable only in cases covered under Section 62 of the Electricity Act,
2003. Hence, the transmission charges for the aforesaid case were determined as per
the Central Electricity Regulatory Commission (Sharing of Inter State Transmission
Charges and Losses) Regulations, 2010. Accordingly, this is an error apparent on the
face of record. Further, no cogent reason have been adduced while imposing the

liability of transmission charges on the review petitioner in the impugned order

4. During the hearing, the learned senior counsel for NTPC requested to admit the

review petition.

5. The learned counsel for TANGEDCO sought four weeks time of file its reply in

the matter.
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6. We have considered the submissions of the Review Petitioner. We admit the
review petition and issue notice to the respondents. The review petitioner is directed to
serve a copy of the petition on the respondents by 15.11.2016 and the respondents
shall file their replies by 25.11.2016, with copy to the review petitioner, who shall file its

rejoinder, if any, by 5.12.2016.

7. The staff of the Commission is directed to provide a copy of the instant review
petition to CEA and request CEA to give its comments on the NTPC’s contention that
the Kudgi-Narendra (new) line can be utilized for drawl by Karnataka through ICTs by

25.11.2016.

8. The petition shall be listed for hearing on 6.12.2016. The parties shall ensure the
completion of the pleadings within the date mentioned and no extension of time shall be

granted for any reason.

sd/- sd/- sd/- sd/-
(Dr. MK. lyer) (A.S. Bakshi) (AK. Singhal)  (Gireesh B. Pradhan)
Member Member Member Chairperson
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IN THE CENTRAL ELECTRICITY REGULATORY COMMISSION
AT NEW DELHI

REVIEW PETITION NO. OF 2016
IN
PETITION NO. 201/TT/2015

IN THE MATTER OF:

NTPC Limited ..REVIEW PETITIONER
VERSUS
Karnataka Power Transmission
Corporation Limited and Ors. ...RESPONDENTS
INDEX
S. No. PARTICULARS PAGE NO.
1 Review Petition along with affidavit. 1-18
2 ANNEXURE RP 1

A copy of the Order dated 29.07.2016, passed by 19-60
the Hon’ble Central Commission in Petition No.
201/7T/2015.

3 ANNEXURE RP 2
A copy of the letter dated 07.10.2011 by KPTCL to 61
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A copy of the letter dated 08.08.2016, written by 65
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IN THE CENTRAL ELECTRICITY REGULATORY COMMISSION
AT NEW DELHI

REVIEW PETITION NO. OF 2016
IN
PETITION NO. 201/TT/2015

IN THE MATTER OF:
Review Petition for review of the final order dated 29.07.2016 passed
by the Hon’ble Central Commission in Petition No. 201/TT/2015.

AND IN THE MATTER OF:

Power Grid Corporation of India Limited

“goudamini”, Plot No. 2, Sector 29

Gurgaon -122 001 ...PETITIONER

VERSUS

1. Karnataka Power Transmission Corporation Limited,
(KPTCL), KaveriBhawan,
Bangalore-560 009

2. Transmission Corporation of Andhra Pradesh Limited,
(APTRANCO), VidyutSoudha,
Hyderabad-500 082

3. Kerala State Electricity Board (KSEB),
VaidyuthiBhavanam,
Pattom, Thiruvananthapuram-695 004

4. Tamil Nadu Electricity Board,
NPKRR Maaligai, 800, Anna Salai,
Chennai-600 002

5. Electricity Department,
Government of Goa,
VidyutiBhawan, Panaji, Goa-403 001

6. Electricity Department,
Government of Pondicherry,
Pondicherry-605 001

7. Eastern Power Distribution Company of Andhra Pradesh Ltd,
(APEPDCL), APEPDCL, P&T Colony,
Seethmmadhara, Vishakhapatnam,
Andhra Pradesh

8. Southern Power Distribution Company of Andhra Pradesh
Limited,
(APSPDCL), SrinivasasaKalyanaMandapam Backside,
Tiruchanoor Road, KesavayanaGunta,
Tirupati-517 501, Chittoor District, Andhra Pradesh



9. Central Power Distribution Company of Andhra Pradesh Ltd,
(APCPDCL), Corporate Office, Mint Compound,
Hyderabad-500 063, Andhra Pradesh

10. Northern Power Distribution Company of Andhra Pradesh
Limited,
(APNPDCL), Opp. NIT Petrol Pump,
Chaitanyapuri, Kazipet,
Warangal-506 004, Andhra Pradesh

11. Bangalore Electricity Supply Company Limited,
(BESCOM), Corporate Office, K. R. Circle,
Bangalore-560 001, Karnataka

12. Gulbarga Electricity Supply Company Limited,
(GESCOM), Station Main Road,
Guibarga, Karnataka

13. Hubli Electricity Supply Company Limited,
(HESCOM), Navanagar, PB Road,
Hubli, Karnataka

14. MESCOM Corporate Office,
Paradigm Plaza, AB Shetty Circle,
Mangalore-575 001, Karnataka

15. Chamundeswari Electricity Supply Corporation Limited,
(CESC), # 927, L ] Avenue, Ground Floor,
New KantharajUrs Road,
Saraswatipuram, Mysore-570 009, Karnataka

16. Kudgi Transmission Limited,
L&T infrastructure Development Projects Limited,
38 Cubban Road, Bangalore-560 001

17. NTPC Limited
NTPC Bhavan,
Core — 7, Institutional Area, Lodhi Road,
New Delhi - 110003 ..RESPONDENTS

REVIEW PETITION UNDER SECTION 94(1)(f) OF THE
ELECTRICITY ACT FOR REVIEW OF THE FINAL ORDER DATED
29.07.2016 PASSED BY THE HON’BLE COMMISSION IN PETITION
NO. 201/TT/2015

MOST RESPECTFULLY SHOWETH:

1. The present petition has been filed seeking review of the final

order dated 29.07.2016 (hereinafter referred to as the "“Said



Order”) passed by this Hon’ble Commission wherein the Hon'ble
Commission has decided that the tariff for the 400 kV line bays at
Narendra (New) Sub- Station shall be borne by NTPC Limited
(hereinafter referred to as the “Review Petitioner”) to Power Grid
Corporation of India Limited (PGCIL) till COD of its first Unit or
date of start of LTA whichever is earlier. The Petitioner being
aggrieved by the above conclusion drawn by this Commission in
para 74 of the said order, has preferred the present review petition
for removal of the erroneous application of the relevant
Regulations in the said order, which are apparent on the face of

the record.

A copy of the Said Order dated 29.07.2016 is annexed hereto and

marked as ANNEXURE RP 1.

The Review Petitioner in the present case is a ‘Generating
Company’ as defined under Section 2(28) of the Electricity Act,
2003 (hereinafter referred to as the “Act”), having power stations/

projects at different regions and places in the country.

The brief facts giving rise to the present petition are reproduced

hereunder:

a) PGCIL filed Petition No. 201/TT/2015 before this Hon’ble
Commission, seeking approval of transmission charges for
4 nos. 400 kV Line Bays at Narendra (New) for Kudgi TPS -

Narendra (New) 400kV 2xD/C Quad lines.

b) The above bays are being constructed as part of the Sub-

station extension works associated with transmission



4

system required for evacuation of power from Kudgi TPS
(3x800MW in phase I) of the Review Petitioner, from the
date of commercial operation to 31.03.2019, based on the
CERC (Terms and Conditions of Tariff) Regulations, 2014

(hereinafter referred to as the “Tariff Regulations, 2014").

The initial petition was filed by PGCIL for the aforesaid bays
based on the anticipated date of commercial operation of
31.08.2015. Thereafter, PGCIL, vide affidavit dated
30.03.2016, revised the above date of COD to 11.12.2015

in the Petition No. 201/TT/2015.

In the light of the above facts and circumstances, after being

apprised by the parties before this Commission, by virtue of the

said order this Hon'ble Commission disposed of Petition No.

201/TT/2015. The Hon'ble Commission in the Said Order, while

directing the Review Petitioner to pay the aforesaid transmission

charges has held as follows:

“Sharing of Transmission Charges

72, Both NTPC and TANGEDCO have submitted
replies, whichhave beendiscussed at para-16 to para-
22 of this order. NTPC has submitted that the
transmission charges allowed in the instant should be
included in the PoC charges, whereas TANGEDCO has
submitted that the petitioner should claim the losses,
if any, due todelay in commissioning of the assets
attributed to the generator, only from thegenerator.
The beneficiaries should not be burdened for no fault
on their part.

73. We have considered the submissions of the
petitioner_and respondents. The issue of payment of
transmission charges after a detailed examination of
similar issues, has already been decided by the
Commission, in_order dated 27.6.2016 in Petition




No.236/MP/2015. The relevant portion of the order
dated 27.6.2016 in Petition No.236/MP/2015 is as
below:-

“42. It is noted that 400 kv D/C Kudgi TPS-
Narendra (New) transmission line isconnectivity
line for NTPC Kudgi STPP and obtained
clearance from CEA 0on28.7.2015. However,
NTPC Kudgi STPP switchyard obtained clearance
from CEA 0n24.8.2015 and charged the
switchyard on 16.11.2015, after PGCIL s sub-
station wasmade ready. 400 kV Narendra (new)
sub-station pertaining to PGCIL was charged
onl5.11.2015. In view of the above, the
transmission charges shall be payable by
NTPCand PGCIL in the following manner:

(a) It is noted that the petitioner completed its
entire scope of the work on27.3.2015. However,
due to non-availability of inter-connection
facility required tobe developed by NTPC and
PGCIL at each end, it could not commission
thetransmission line. Therefore, the
transmission charges for the period
from4.8.2015 to 23.8.2015 shall be shared by
both NTPC and PGCIL in the ratio of50:50.

(b) CEA vide its letter dated 24.8.2015 accorded
the approval for energisation of1l no. bays of
220 kV and 4 No. bays of 400 kV and 60-60
MVA, 400 kV stationtransformer and associated
equipment at Kudgi STPP of NTPC. From the
letterof CEA, it is observed that the bays
pertaining to NTPC was ready in the monthof
August, 2015. However, PGCIL Narendra (New)
sub-station was  chargedthrough PGCIL
Kolhapur-New Narendra line from 15.11.2015.
Subsequently, 400kV Kudgi Switchyard was
charged on 16.11.2015. Therefore, the
petitioner stransmission line could not be
utilized due to non-completion of elements
underthe scope of PGCIL. Accordingly, PGCIL
shall pay the transmission charges tothe
petitioner for the period from 24.8.2015 to
15.11.2015.



(c) As per Regulation 8(5) of the Sharing
Regulations, the charges for connectivity line of
NTPC are required to be paid by NTPC till date
of COD of first unit of Kudgi or date of start of
LTA, whichever is earlier. Accordingly, from
theperiod 16.11.2015, NTPC shall pay the
transmission charges to the petitioner interms
of the Regulation 8 (5) of the Sharing
Regulations.

(d) As per Regulation 11 of the Sharing
Regulations, CTU is responsible forraising the
bills of transmission charges to ISTS
transmission licensees. Accordingly, CTU is
directed to raise the bills to PGCIL and NTPC for
the periodfrom 4.8.2015 to 23.8.2015 in the
ratio of 50:50 and to PGCIL for the period from
24.8.2015 to 15.11.2015 and to NTPC from
16.11.2015. After collecting thetransmission
charges, CTU shall disburse the same to the
petitioner immediately.

“45. In our view---------- "

Issue No.4: What should be payment of
charges for startup power by NTPC

“46. NTPC vide affidavit dated 14.12.2015 has
contended that the chargespayable by NTPC
would correspond to the charges determined by
the Commissionfor the relevant node under PoC
mechanism and the same shaill be adjusted in
thepooled account in the next quarter.
Therefore, the charges of beneficiaries would
bereduced to the extent payment is made by
the generator. Accordingly, thetransmission
charges as per the TSA for the first element of
the petitioner arerequired to be included in the
PoC charges. NTPC has submitted that as
perprovisions of the 4th amendment of
Connectivity Regulations, it is required to pay
thetransmission charges corresponding to
KTL s Line-1 only for drawl of startup power
from 21.11.2015 onwards till commissioning of
Unit-1 of Kudgi STPP. These chargeswould
correspond to charges of relevant node as
approved by the Commission.According to



NTPC, the transmission charges for first element
need to be includedand recovered through POC
mechanism as the transmission charges are
payableonly from COD of the transmission lines
and not from the date of
completion/deemedCOD as claimed by the
petitioner in accordance with Transmission
ServiceAgreement and Sharing Regulations.”

74. The bays considered under this petition are part
of connectivity lines i.e.Kudgi TPS-Narendra (New),
whose sharing of transmission charges have been
decided above. The tariff for the bays covered in the
instant petition is to be borneby NTPC till COD of its
first Unit or date of start of LTA whichever is earlier.
Thereafter, the billing, collection and disbursement of
the transmission charges approved shall be governed
by the provisions of Central Electricity Regulatory
Commission (Sharing of Inter-State Transmission
Charges and Losses)Regulations, 2010, as amended
from time to time, as provided in Regulation 43 ofthe
2014 Tariff Regulations.”

[underline supplied]

It is stated that the Said Order of the Commission is an error
apparent on the face of record and as such needs correction, on

account of the reasons mentioned herein below.

It is submitted that the Hon’ble Commission erred in ignoring the
fact that the transmission charges payable by the Review
Petitioner in the present case cannot be determined in the manner
as determined for Kudgi Transmission Limited (KTL) in the order
dated 27.06.2016 in Petition No. 236/MP/2015, passed by this
Hon'ble Commission. It is pertinent to mention that the
fundamental difference in the aforesaid case was that KTL had
been awarded the project of construction of transmission line
under the competitive bidding guidelines notified by the Ministry

of Power, Government of India under Section 63 of the Electricity
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Act, 2003 (Act). It is stated that the determination of transmission
charges payable to KTL was not governed by the CERC (Terms
and Conditions of Tariff) Regulations, 2014-19 (hereinafter
referred to as the “Tariff Regulations, 2014") as the said
Regulations are applicable only in cases covered under Section 62
of the Act. Hence, the transmission charges for the period of delay
in the aforesaid case were determined as per the provisions of
CERC (Sharing of Inter-State Transmission Charges and Losses)

Regulations, 2010.

It is stated that the Hon’ble Commission erred in considering the
facts in Petition No. 236/MP/2015 as pari materia to those of the
instant petition. It is pertinent to mention herein that both the
Review Petitioner and PGCIL are governed Dby the Tariff
Regulations, 2014. The determination of transmission tariff for
PGCIL, vide the Said Order, has been done as per the terms of the
aforesaid Tariff Regulations, 2014 only. It is further pertinent to
mention that the aforesaid Regulations expressly prescribe the
procedure/ mechanism for recovery of transmission charges by a
Transmission Licensee in case there is a delay in the
commissioning of a generating station, as a result of which the
licensee is unable to achieve its Scheduled Commercial Operation
Date (SCOD). The relevant provisions of the Tariff Regulations,
2014 in this regard are being reproduced below:

*4. Date of Commercial Operation: The date of
commercial operation of agenerating station or unit or
block thereof or a transmission system or element
thereofshall be determined as under:



(3) Date of commercial operation in relation to a
transmission system shall mean the date declared by
the transmission licensee from 0000 hour of which an
element of the transmission system is in regular
service after successful trial operation for transmitting
electricity and communication signal from sending end
to receiving end:

Provided that:

) where the transmission line or substation is
dedicated for evacuation of power from a particular
generating station, the generating company and
transmission licensee shall endeavour to commission
the generating station and thetransmission system
simultaneously as far as practicable and shall ensure
the same through appropriate Implementation
Agreement in accordance with Regulation 12(2) of
these Regulations:

(ii) in_case a transmission system or an element
thereof is prevented from regular service for reasons
not attributable to the transmission licensee or its
supplier or its contractors but is on account of the
delay in commissioning of the concerned generating
station or in commissioning of the upstream or down
stream transmission _system, the transmission
licensee shall approach the Commission through an
appropriate application for _approval of the date of
commercial operation of such transmission system or
an_element thereof.

12. Controllable and Uncontrollable factors: The
following shall be considered ascontrollable and
uncontrollable factors leading to cost escalation
impacting Contract Prices, IDC and IEDC of the
project:

(2) The “uncontrollable factors” shall include but shall
not be limited to the following:

i. Force Majeure events; and

ii. Change in law.

Provided that no additional impact of time overrun or
cost over-run shall beallowed on account of non-
commissioning of the generating station or associated
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transmission system by SCOD, as the same should be
recovered through Implementation Agreement
between the generating company and the
transmissionlicensee:

Provided further that if the generating station is not
commissioned on the SCOD of the associated
transmission system, the generating company shall
bear the IDC and IEDC or transmission charges if the
transmission system is declared under commercial
operation by the Commission in accordance with
second proviso of Clause 3 of Regulation 4 of these
regulations till the generating station is
commissioned:

Provided also that if the transmission system is not
commissioned on SCOD ofthe generating station, the
transmission licensee shall arrange the evacuation
from the generating station at its own arrangement
and cost till the associated transmissionsystem is
commissioned.”

[underline supplied]

A combined reading of 2" proviso to Regulation 4(3) and 2nd
Proviso to Regulation 12(2) of the Tariff Regulations, 2014, would
draw the following inference:

a) The date of commercial operation of a generation station or
a transmission system or an element shall be determined as
per the modalities provided under Regulation 4. In case of
any delay caused in commissioning of the transmission
system, the developers shall have to approach this Hon’ble

Commission for declaration of the same.

b) Whenever this Hon’ble Commission declares the commercial
operation of the transmission system under 2"d proviso to
Regulation 4(3), in such circumstances the generating

company as per 2" proviso to Regulation 12(2) shall bear
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the transmission charges till the generation station is

commissioned.

From the above, it is evident that the direction made by this
Hon’ble Commission under para 74 to the effect that the
transmission charges pertaining to the bays in question shall be
borne by the Petitioner herein till COD of its first Unit or date of
start of LTA, whichever is earlier, is flying on the face of 2" proviso

to Regulation 12(2) of the Tariff Regulations, 2014.

The said observations made in the first part of the para 74 of the
said order, are in apparent contradistinction with the provisions of
Tariff Regulations, 2014, Both PGCIL and the Petitioner herein are
subject to the aforesaid Regulations. And this Hon’ble Commission
is bound by its own Regulations. In the absence of any context to
the contrary or expressed reasoning to that effect, as per the law
laid down by the Apex Court of India, this Hon’ble Commission is
restrained from making any departure from the provisions of the

Tariff Regulations.

The orders passed by this Hon’ble Commission shall have to be a
speaking order, which means the order shall disclose the
reasoning behind the observations and directions made under the
order. However, no such cogent reason has been adduced while
imposing liability on the Petitioner for payment of transmission
tariff till COD of its first Unit or date of start of LTA whichever is
earlier, contrary to the aforesaid provisions of the Tariff
Regulations, which enumerates that such transmission charges

shall be payable by the generation company/ Petitioner herein, till
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the generating station is commissioned. This Hon’ble Commission
has imposed the liability for an extended period of time by
referring to COD instead of the date of commissioning of the first
Unit of the generating plant. Therefore, such imposition of
transmission charges for a period more than the period
contemplated under the relevant regulations, goes to the root of
the order, thereby rendering such observatibns, a nullity, since
such observations are apparently made in violation of the
provisions of the Tariff Regulations which are binding on this

Hon’ble Commission.

This Hon’ble Commission while framing the Tariff Regulations had
diligently used the term ‘commission’ against expressions like
commercial operation or COD in 2" proviso to Regulation 12(2).
Under the said provision, this Hon'ble Commission had
categorically intended that the transmission charges, under the
circumstances mentioned therein, shall be made payable by the
generating company till commissioning of its Unit juxtaposed to

COD of its Unit.

Interestingly, this Hon’ble Commission in a similar petition filed by
PGCIL, being Petition No. 254/TT/2015, for determination of
transmission tariff for the period 2014-19 for 400 kv DC Lara STPS
1 to Raigarh (Kotra) PS, had held that the Review Petitioner is
liable to pay the transmission charges only till the commissioning
of the generating station and not thereafter. The relevant excerpt
of the aforesaid order dated 25.05.2016 in Petition No.

254/TT/2015 are being reproduced below:
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“Sharing of Transmission Charges

42. NTPC in its reply submitted that for the execution
of the ATS of Lara STPP Stage-I1 (2X800 MW) NTPC
and PGCIL have signed an indemnification agreement.
The agreement provides that:

"NTPC has agreed to bear transmission charges as
determined by CERC for Lara-I-Raigarh (Kotra) 400kV
D/C line and its associated bays from August, 2015 or
actual date of commissioning of said line and bays,
whichever is later, till commissioning of 1st generating
unit."”

43. NTPC has agreed to bear transmission charges for
line to be used for drawl of start-up power. It is
observed that NTPC is agreed to pay the transmission
charges for drawl of startup power till  the
commissioning of the generating unit.

44. The transmission charges for the instant assets
shall be borne by NTPC till the commissioning of the
generating station. Once the generating station is
commissioned, the billing, collection and
disbursement of the transmission charges approved
shall be governed by the provisions of Central
Electricity Requlatory Commission (Sharing of Inter-
State Transmission Charges and Losses) Regulations,
2010, as amended from time to time as provided in
Requlation 43 of the 2014 Tariff Regulations.”
[underline supplied]

From the above, it is evident that the approach of the Hon’ble
Commission in the said order is in contradiction to its earlier order
passed in a similar matter, wherein the Review Petitioner had been
directed to pay transmission charges only till the commissioning
of the generating station and not thereafter. Such error is
apparent on the face of record and as such needs reconsideration

of this Hon’ble Commission.

Further, the indulgence of this Hon’ble Commission is being

sought for to also look into the aspect as to why instead of
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transmission charges, only IDC and IEDC are not imposed on the
Review Petitioner in terms of the provisions of the second proviso
to regulation 12(2). The Review Petitioner herein, brings to the
specific notice of this Hon’ble Commission, the intention behind
making such provision under the relevant regulation i.e. when the
objective is getting fulfilled by imposing IDC and IEDC only, what
is the requirement to impose the entire transmission charges,
which will only have the effect of unnecessarily burdening the
consumers of the Review Petitioner, since such additional cost
payable on account of transmission charges by the Review
Petitioner will eventually have to be passed on to its end

consumers.

For that the Petitioner is being constrained to file the present
review petition for removal of the apparent error suffered by the
said order, wherein this Hon’ble Commission had inadvertently
directed the Petitioner to bear the transmission charges till COD
of its first Unit, in derogation or violation of the provisions of 2nd
proviso to Regulation 12(2) of the Tariff Regulations. Unless the
prayers made herein are allowed, an order with an apparent error
in the nature of violative of the Tariff Regulations, 2014, woulid be
sustained. It is also worthwhile to mention that two nos. 400/220
kV ICTs were put under the scope of the Review Petitioner while
approving Associated Transmission System in 337 Standing
Committee Meeting on Power System Planning in Southern Region
so that KPTCL can draw its share from 6 nos. 220 kV lines
emanating from Kudgi STPP switchyard and terminating at various

220 kV sub stations/ load centers of KPTCL. The system of
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400/220 kV was introduced at the behest of KPTCL which vide

letter dated 7.10.2011 requested for the same.

A copy of the aforesaid letter dated 07.10.2011 is annexed

herewith and marked as ANNEXURE RP 2.

Further, it is worthwhile to mention that average 200- 300 MW
power is already flowing through 400 kV Kolhapur - Narendra
(New) transmission line. The liability of the Petitioner is also
necessarily to be limited till power flow starts from 400/220 kV
ICTs to 220 kV network of KPTCL; thereafter charges may be put
in PoC as per Regulation 43 of Tariff Regulations 2014. Further,
one number 400/220 kV ICT at Kudgi STPP has been charged on
06.09.2016. Therefore, in the interest of justice the present
review petition may be allowed to the effect that the Petitioner
shall bear the IDC and IEDC for the bays till commissioning of its
first Unit or date of start of power flow into 220 kV network,

whichever is earlier.

A copy of sample NLDC daily report is annexed herewith and

marked as ANNEXURE RP 3.

In the facts and circumstances mentioned above, it is submitted
that the present petition is a fit case for review since the
observations made under para 72 to 74 of the said order dated
29.07.2016 of the Hon’ble Commission is erroneous as well as

contrary to the express language of the Tariff Regulations, 2014.

It is respectfully submitted that the present review petition is

under Section 94(1)(f) of the Electricity Act, 2003 and as such well
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within the jurisdiction of the Hon'ble Commission. Further, the
present review petition is filed well within the prescribed limitation

period for preferring a review.

The present petition is bonafide and made in the interest of

justice.

That Hon'ble Commission vide letter dated 8.8.2016 intimated
Review Petitioner that the copy of the order dated 29.7.2016 was
uploaded on the website of the Hon’ble Commission on 2.8.2016
and can make a request to the Hon’ble Commission to obtain the
certified copy of the order. Subsequently the copy of the order
was obtained from Hon’ble Commission’s office on 19.8.2016. The
present Review Petition is filed within the period of limitation. The
Petitioner has not filed any Appeal against the Order dated

29.7.2016 as at the time of filing of present Review Petition.

A copy of the aforesaid letter dated 08.08.2016 is annexed

herewith and marked as ANNEXURE RP 4.

That the Petitioner has paid the requisite fee on the Review

Petition as per details annexed to the Petition.

PRAYER

In view of the facts mentioned in the present petition, the Review

Petitioner most humbly prays for the following reliefs:

(a)

Review the said order/ judgment dated 29.07.2016 passed by the
Hon'ble Commission in Petition No. 201/TT/2015, in terms stated

in the present petition; and



|7

(b) Pass such other order(s) as the Hon’ble Commission may deem

Avs

REVIEW PETITIONER

MRz

HEMANT SINGH/ SHIKHA OHRI/ MATRUGUPTA MISHRA/
SAAHIL KAUL

ADVOCATES FOR THE REVIEW PETITIONER

M/S PRAXIS COUNSEL,

just in the facts of the present case.

ADVOCATES AND SOLICITORS,
K-17, SECOND FLOOR,
JUNGPURA EXTENSION,

NEW DELHI-110014.

PHONE: +91-11-43552390
FAX: +91-11-43552391
E-MAIL: desk@praxiscounsel.com

PLACE:W@,L«;
DATE: -4 /4
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IN THE CENTRAL ELECTRICITY REGULATORY COMMISSION
AT NEW DELHI

REVIEW PETITION NO. OF 2016
IN
PETITION NO. 201/TT/2015

IN THE MATTER OF:
NTPC Limited ...REVIEWPETITIONER
Versus

Power Grid Corporation of India
Limited and Ors.
...RESPONDENT

AFFIDAVIT

I, Rohit Chhabra, S/o Shri S.M. Chhabra, aged about 50 years, working as
Additional General Manager (Commercial) at NTPC Limited, the Petitioner
Company herein, R/o K-3004, Royale Garden Estate, Sector 61, Noida-
201301, do hereby solemnly affirm and state as under:

1. That I am the authorized representative of the Petitioner Company
in the abovementioned matter, I have been dealing with the
matters relating to the above mentioned case and I am conversant
with the facts of the case.

I have read the accompanying petition and I say that its contents
are true to my knowledge and belief and based on records pwhich
are believed to be true and correct.

‘\LL‘,e

<

DEPONENT

I, the Deponent above named do hereby verify that the contents of the
above affidavit are true to my knowledge, no part of it is false and nothing
material has been concealed therefrom.

Verified at New Delhi on this ‘7ﬂ‘ day of September, 2016.

RAJENDRA KUMAR, NOTARY, Req N b
F No.-5(486) ' 7eg Ro-5780 4
EMPOWERED T0O ADMINIS
SECTION 139 OF CPC 190;ER@H CERTIFIED THAT T;EN:()VC‘JSN;%E)(»%‘EETOTjg pTESTED ‘D}PONENT
SECT..'ON 297 OF CRPC 1973 Bi%miﬁ&ég&c EFFIRMED DEPOSED BEFORE WE AT JENDRMW KUMAR Fn. w2 2a91092
DELHi HIGH COURT RULES 1967 DELHI O gy g INDERTFIEE BY  NOTRRY, DELMI-R-5780 9809446209

RT-5, CHAPTER XVII1-227 0o i . OI 1‘?’ 2‘0%_ o pag COVERNMENT OF INDIA
EVIDENCE BY AFFIDAVIT BEFORE NOTARY e X.ECUE;A ‘ \,,,_‘15‘.‘)%_7/ SUPREME COURT OF INDIA
SUPREME COURT RULES, 2013 SiGNED\lggWﬁ‘E\? CIERY COMPOUND, NEW DELHI

2013 \ \)J“ Register Pg. /S NO. ........ccooovvrvsrerceersanieriae

ORDER 1X-7 DEPONEN egister Pg o
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CENTRAL ELECTRICITY REGULATORY COMMISSION
Ground, 1st, 3rd & 4th Floor, Chanderlok Building, 36- Janpath
N New Delhi-110001
Tel: 23353503, Fax: 23753923 (3rd Floor), 23753920 (4th Floor), 23752957 (Ground Floor)
www.cercind.gov.in
cercregistry@cercind.gov.in

Petition No. )'D//77/ 0/5

PGzl

Petitioner(s)

Vs

K/)'Xho?‘a),gl W/nuz v Taomsmissjm  (or- (Lo KO8Rz Respondent(s}

]Ké,.%;)’)’r\a\'n

NTpe Cim)to o

NTPC Bhawop, Lope@mplax
T lm;wa Avea (Hd Ly

Qor)&e/ Neys Delly — (20yo

WHEREAS the Petitioner(s) above mentioned has filed the Petition No.2y /71/ 2015

WHEREAS the Final Order in the above said Petition was issued on X /67 / 2016 and
uploaded on the Website of the Commission (www.cercind.gov.in) on ...’1./8/1@/{

The Order has been sent to you through e-mail ID/CERC e-filing portal, if registered.

If you require a certified copy of the order, you may make a request for the same to the
Bench Officer of the Commission in the e-mail ID cercregistry@cercind.gov.in. The first

Certified Copy will be sent free of cost.
Wi

Officer

Dated: ##12016"
/9/)8/ > %6

Ben’




CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

Petition No. 201/TT/2015

Coram:

Shri Gireesh B Pradhan, Chairperson
Shri A.K. Singhal, Member

Shri A.S. Bakshi, Member

Dr. M.K. lyer, Member

Date of Hearing: 02.06.2016
Date of Order : 29.07.2016

In the matter of:

Approval of transmission tariff for 4 nos. 400 kV Line Bays at Narendra (New) for
Kudigi TPS-Narendra (New) 400 kV 2xD/C Quad lines, under “Sub-station
Extension works associated with transmission system required for evacuation of
power from Kudigi TPS (3x800 MW in phase-l) of NTPC Limited” in Southern
Region for tariff block 2014-19 under Regulation 86 of Central Electricity Regulatory
Commission (Conduct of Business) Regulation 1999 and Central Electricity
Regulatory Commission (Terms and Conditions of Tariff) Regulations 2014.

And in the matter of:

Power Grid Corporation of India Limited
“Soudamini”, Plot No. 2, Sector 29
Gurgaon -122 001 ....Petitioner

Vs

1. Karnataka Power Transmission Corporation Limited,
(KPTCL). Kaveri Bhawan,
Bangalore-560 009

2. Transmission Corporation of Andhra Pradesh Limited.
(APTRANCO), Vidyut Soudha.
Hyderabad-500 082

3. Kerala State Electricity Board (KSEB),
Vaidyuthi Bhavanam,
Pattoem, Thiruvananthapuram-695 004
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5.

6

7

8

10.

11.

12.

13.

. Tamil Nadu Electricity Board,
NPKRR Maaligai, 800, Anna Salai,
Chennai-600 002

Electricity Department,
Government of Goa,
Vidyuti Bhawan, Panaji, Goa-403 001

. Electricity Department,
Government of Pondicherry,
Pondicherry-605 001

. Eastern Power Distribution Company of Andhra Pradesh Limited,
(APEPDCL), APEPDCL, P&T Colony,

Seethmmadhara, Vishakhapatnam,

Andhra Pradesh

. Southern Power Distribution Company of Andhra Pradesh Limited,
(APSPDCL), Srinivasasa Kalyana Mandapam Backside,
Tiruchanoor Road, Kesavayana Gunta,

Tirupati-517 501, Chittoor District, Andhra Pradesh

. Central Power Distribution Company of Andhra Pradesh Limited,
(APCPDCL), Corporate Office, Mint Compound,
Hyderabad-500 063, Andhra Pradesh

Northern Power Distribution Company of Andhra Pradesh Limited,
(APNPDCL), Opp. NIT Petrol Purmnp,

Chaitanyapuri, Kazipet,

Warangal-506 004, Andhra Pradesh

Bangalore Electricity Supply Company Limited.
(BESCOM). Corporate Office. K. R. Circle.
Bangalore-560 001. Karnataka

Gulbarga Electricity Supply Company Limited.
(GESCOM). Station Main Road.
Gulbarga. Karnataka

Hubli Electricity Supply Company Limited.
(HESCOM), Navanagar, PB Road.
Hubli, Karnataka
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14.

15.

16.

17.

Limited (PGCIL) seeking approval of transmission charges for 4 nos. 400 kV Line
Bays at Narendra (New) for Kudigi TPS-Narendra (New) 400 kV 2xD/C Quad lines
(hereinafter referred to as “transmission asset”)
works associated with transmission system required for evacuation of power from
Kudigi TPS (3x800 MW in phase-1) of NTPC Limited” in Southern Region, from the

date of commercial operation to 31.3.2019 based on the Central Electricity

MESCOM Corporate Office,
Paradigm Plaza, AB Shetty Circle,
Mangalore-575 001, Karnataka

Chamundeswari Electricity Supply Corporation Limited,

(CESC), # 927, L J Avenue, Ground Floor,
New Kantharaj Urs Road,
Saraswatipuram, Mysore-570 009, Karnataka

Kudgi Transmission Limited,
L&T infrastructure Development Projects Limited,
38 Cubban Road, Bangalore-560 001

NTPC Limited,

NTPC Bhawan, Scope Complex,
7, Institutional Area, Lodhi Road,
New Dethi-110 003

For petitioner : Shri Aryaman Saxena, PGCIL
Shri S.S. Raju, PGCIL
Shri Rakesh Prasad, PGCIL

For respondents: Shri B.S. Rajput, NTPC
Shri V.K. Jain, NTPC

ORDER

The present petition has been filed by Power Grid Corporation of India

Respondents

under "Sub-station Extension

" Order in Petition No. 201/TT/2015
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Regulatory Commission (Terms and Conditions of Tariffy Regulations, 2014

(hereinafter referred to as “the 2014 Tariff Regulations”).

2. This order has been issued after considering petitioners’ affidavit dated

30.3.2016, 14.6.2016 and 18.7.2016.

3. The petitioner was entrusted with the implementation of “Sub-station
Extension works associated with transmission system required for evacuation of
power from Kudigi TPS (3x800 MW in phase-1) of NTPC Limited” in Southern
Region. The transmission system for evacuation of power was discussed and
agreed in the 33rd SCM of Southern Region Constituents held on 20.10.2011.
Further, Empowered Committee on Transmission in its 29" meeting held on
1 5.6.2012>”recormmended the implementation of the transmission linés through tariff
based competitive bidding and the present scope of the scheme (i.e. associated
bays) to be implemented by the petitioner. The Investment Approval (lA) for the
project was accorded by the Board of Directors of the petitioner vide Memorandum
No. C/CP/Kudgi dated 17.2.2014 for 298" meeting held on 5.2.2014 at an estimated
cost of 16740 lakh including an IDC of 2806 lakh (based on December, 2013 price
level). The project was scheduled to be commissioned within 22 months from the
date of IA of Board of Directors ie 522014 Therefore. the scheduled date of
commissioning of the transmission system was 4.12.2015. The scope of work

covered under the project is broadly as foliows -
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Sub-stations:

(a) Extension of Narendra (New) Sub-station (GIS) at Kudgi:
This is a sub-station under construction by PGCIL and shall be extended
to accommodate following under this project:-
() 4 nos. 400 kV line bays at Narendra (New) for Kudgi TPS-
Narendra (New) 400 kV 2xD/C quad lines;
(i) 2 nos. 400 kV line bays at Narendra (New) for Narendra (New)-
Madhugiri 765 kV D/C line initially charged at 400 kV:
(b) Extension of Madhugiri Sub-station (AIS);
This is a sub-station under construction by PGCIL and shall be extended
to accommodate following under this project:-
() 2 nos. 400 kV line bays at Madhugiri for Nérendra (New)-
Madhugiri 765 kV D/C line initially charged at 400 kV:
(i) 2 nos. 400 kV line bays at Madugiri for Madugiri-Bidadi 400 kV
D/C quad line;
(c) Extension of Bidadi Sub-station (GIS);
This is a sub-station under construction by PGCIL and shall be extended
to accommodate following under this project
(i) 2 nos. 400 kV line bays at Bidadi for Madhugiri-Bidadi 400 kV D/C

quad line;

Reactive Compensation

Line Reactors (400 k\)

(1) 2x63 MVR (fixed) line reactors (with 600 ohm NGRs) at Narendra (New)
for Narendra (New)-Madhugiri 765 kV D/C line inttially charged at 400 kV:

(i) 2x63 MVR (fixed) line reactors (with 600 ohm NGRs) at Madhugiri for
Narendra (New)-Madhugiri 765 kV D/C line initially charged at 400 kV.

4. The petitioner initially filed the petition and has claimed tariff for the element

"4 nos. 400 kV line bays at Narendra (New) for Kudgi TPS-Narendra (New) 400 kV

Page 5 of 41
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2xD/C quad lines”, based on anticipated date of commercial operation (COD) of
31.8.2015. However, the petitioner vide affidavit dated 30.3.2016 has submitted the

actual COD of the instant asset as 11.12.2015. in the instant petition. As such, the

transmission tariff has been considered accordingly and allowed in this order.

6. The details of the transmission charges claimed by the petitioner are as
under:-
' (X in lakh)
Particulars 2015-16 1 2016-17 | 2017-18 | 2018-19 |
. — |_(pro-rata) ,

Depreciation

! 72.78 | 25494 259.72 | 261.05

Interest on Loan ‘ 78451 261.59! 24563 ! 22565
Return on Equity | 81.40 ; 28520 290.56| 292.06
Interest on Working Capital ! 9.57 32.68 33.02 33.11
O & M Expenses 76.37 1 257.48 | 26604 | 27484

Total 318.57 | 1091.89 | 1094.97 | 1086.71

7. The details submitted by the petitioner in support of its claim for interest on

working capital are as follows:-

(X in lakh)
| Particulars | 2015-16 | 2016-17 | 2017-18 [ 2018-19 |
I " | (pro-rata) | | ‘
! Maintenance Spares ' 3738 3862' 3991 4123
O & Mexpenses 2077 2146 2217 22.90

_Receivables 17326 18198 18250 181.12
Total 23141 24206 244.58 24525
JInterestRate 1350% _ 1350% 1350%  13.50%

Interest  9.59 3268 33.02  33.11

8. No comments cr suggestions have been received from the general public in

response to the notices published by the petitioner under Section 64 of the

Electricity Act. 2003. NTPC Limited (NTPC). Respondent No. 17 has fiied replies
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dated 5102015 and 28.6.2016. Tamil Nadu Generation and Distribution
Corporation Limited (TENGEDCO), a subsidiary of TNEB Limited and one of the
successor entities to the erstwhile Tamil Nadu Electricity Board (TNEB),

Respondent No.4 has filed reply dated 30.4.2016.

9. NTPC has raised the issue of COD of instant assets and has submitted that
in view of non-availability of start-up power, commissioning activities of Kudgi are
getting delayed. NTPC has also submitted that the application filing fee, expenses
incurred on publication of notices in newspapers and license fee is not payable by it,
but should be borne by the long term beneficiaries as per Regulation 52 of the 2014
Tariff Regulations. NTPC vide additional reply dated 28.6.2016 has submitted that
except Bay no. 1 associated with line 1, the COD of the other 3 bays is not in
accordance with the 2014 Tariff Regulations and the COD of these 3 bays at the
petitioners’ Sub-station Narendra (New) is null and void and needs prior approval of
the Commission. The petitioner has filed rejoinder vide affidavit dated 18.7.2016 to

the replies of NTPC.

10 TANGEDCO has also raised the issue of COD of instant assets and that due
to delay. the petitioner be directed to claim the losses. if any. frem the generator
and not from all other beneficiaries. TANGEDCO has further raised the issue of
over-estimation of cost. claim of additional ROE. Q&M Expenses. application filing
fee and publication expenses, license fee and service tax, etc. The petitioner has

filed rejoinder to the reply of TANGEDCO vide affidavit dated 6.6.2016.
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1. The issues raised by NTPC and TANGEDCO and the clarification given by
the petitioner are addressed in the relevant paragraphs of this order. Having heard
the representatives of the parties and perused tne material available on record we

proceed to dispose of the petition.

Date of Commercial Operation

12, The petitioner has claimed the date of the commercial operation of the
instant transmission asset as 11.12.2015 and has submitted that it planned to
commission the associated bays matching with the Kudgi-Narendra (New) 400 kV
D/C line after being informed by NTPC about the delay in Kudgi generation project.
The petitioner also submitted that Chief Engineer, CEA on 24.4.2015 reviewed the
progress of Transmission System associated with Kudgi STPS & associated bays at
POWERGRID substations, Kudgi Transmission Limited (KTL) informed that Kudgi
TPS- Narendra (new) 400 kV 2XD/C line was scheduled to be completed by
February, 2015 and is almost ready to commission. NTPC informed that Kudgi
STPP generation project has been delayed and first unit of Kudgi STPP is
scheduled for commissioning in March. 2016 and start up power would be required

by June, 2015.

13. We have perused the minutes of meeting with Chief Engineer. CEA on
24.4 2015 regarding the review of progress of transmission system associated with
Kudgi STPS and associated bays at its sub-stations and it Is observed that Kudgi

Transmission Limited (KTL) informed that Kudgi TPS-Narendra (new) 400 kV
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2XD/C line has been completed but line could not be charged on 27.3.2015 as 400"
kV bays at Kudgi STPP (NTPC) switchyard and Narendra (New) Sub-station

(PGCIL) were not ready.

14. In this regard, the petitioner was directed vide RoP dated 6.10.2015 to
submit the actual COD of the instant asset, RLDC Certificate for charging regarding
instant asset, CEA certificate under Regulation 43 of CEA (Measures Related to
Safety & Electricity Supply) Regulations, 2010, revised forms on the basis of actual
COD, explain the variance between dates of commissioning, so far as per minutes
of 29" meeting of Empowered Committee held on 15.6.2012, the system was to be
made ready by June, 2015 but as per the Investment Approval of PGCIL, the
system was to be ready by December, 2015 As such, whether PGCIL has
matched schedule date of commissioning of its bays with schedule COD of Kudgi
TPS-Narendra line (executed by KTL) and whether it has coordinated with
generator so that associated bays at generator end are commissioned matching
with transmission line as decided in minutes of Empowered Committee Meeting and

lastly status of associated transmission lines.

15. The petitioner. vide affidavit dated 30.3.2016. has submitted that the instant
asset has been put into cornmercial operation w.e.f 11.12.2015. The petitioner. vide
letter dated 3.12.2015. has submitted the self declaration of trial operation certificate
and vide letter dated 11.12.2015 has submitted self declaration of commercial

operation of the instant asset. The petitioner has also submitted CEA letter dated
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23.9.2015 in support of the claim of the commercial operation of the instant asset.
The petitioner, vide affidavit dated 6.6.2016, has submitted RLDC certificate in
accordance with Regulation 5(2) of the 2014 Tariff Regulations, * indicating
completion of successful trial operation of the instant transmission asset. From the

RLDC certificate it is observed that Line-1 and Line-2 completed successful trial

operation on 18.11.2015 and 1.12.2015 respectively.

16. NTPC in its reply dated 5.10.2015 has submitted that its Kudgi STPP is an
inter-State  Power Generation Project and Unit-1 was anticipated to be
commissioned in the month of March, 2016. The start-up power for Kudgi STPP
was to be drawn from 220 kV line of Karnataka Power Transmission Corporation
Limited (K’P'T'C'L). Howevér, the line was not available for drawl of start-up power. In
the review meetings held in CEA on 2442015 and 10.7.2015 regarding
transmission system associated with Kudgi STPP, it was decided that start up
power for Kudgi STPP would be drawn through 400 kV lines of Kudgi Transmission
Ltd. (KTL) and its associated bays of the petitioner at New Narendra. The petitioner
had committed its readiness for drawl of start-up power for Kudgi STPP by July,
2015. The same was communicated to the petitioner vide letter dated 16.6.2015.
Accordingly. one no. 400 kV line bay was made ready at its Kudgi STPP switchyard
for drawt of start-up power from 400 kV system. the same was inspected by CEA on
22.7.2015 and clearance for charging was given vide letter dated 24.82015.
However, the charging of PGCIL New Narendra Sub-station is still pending, due to

which drawl! of start-up power for Kudgt STPP is delayed since July. 2015 and it has
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applied to SRLDC for drawl of start-up power on 3.8.2015 In view of non-availability

of start-up power, commissioning activities of Kudgi STPP got delayed.

17. TANGEDCO, vide reply dated 30.4.2016, has submitted that the generation
project Kudgi TPS (3x800 MW in phase-I) executed by NTPC is getting delayed and
the tentative date of commissioning is undecided by the developer. The associated
transmission lines being developed by KTL are also not ready for commissioning.
The petitioner has stated that despite its best efforts to match the commissioning of
the bays with the transmission line and generation project, there may be possibility
of mismatch. In such eventuality, the petitioner has requested to approve the COD -
as 31.8.2015 as per the clause 4(3) of Tariff Regulation, 2014. TANGEDCO also
submitted that in the meeting convened on 24.4.2015 by CEA for resolving the

similar issue between KTL and the beneficiaries, the following was observed:-

‘9. The representatives from PCKL informed that as per Regulation 8(6) of CERC
(Sharing of Inter State Transmission Charges and Losses) Regulations, 2010 and its
amendments from time to time, It shall be the responsibility of generator to pay the
charges under this regulation till commercial operation of the generator and as per
Article 4.1 (c) of the Transmission Agreement signed on 14" May 2013 between Long
Term Transmission Customers and Kudgi Transmission Limited. it is the
Transmission Service Providers obligations far entering into Connection Agrcement
with the CTU/STU (as applicable) in accordance with the grid code. PCKL
representatives informed that. as per Connection Agreement as in Detailed
Procedures of Central Transmission Utility under Regulation 27 (i) of Central
Electricity Regulatory Commission (Grant of Connectivity. Long-term Access and
Medium-term Open Access in inter-State Transmission and related matters)
Regulations. 2009 concerned parties (CTU. applicant and inter-state transmission
licensee) shall separately take up maodalities for implementation of the works on
mutually agreed terms and conditions The scope of works. time schedule for
compietion of works including the timelines for the varicus milestones o be reached
for completion of works (PERT chart). shall form an appendix to connection
agreement. and shall form the basis for evaluating if the works by the parties I1s being
executed in time Penaities for non completion of werks in time by one party resulting
in financial losses to the other party may be appropriately priced. as per mutual
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agreement, for indemnification of each other against losses incurred in this regard,
and form a part of this Agreement.”

v

18.  TANGEDCO has further submitted that the request of the petitioner to invoke
the Regulation 4(3) of the 2014 Tariff Regulations and Regulation 24 of Central
Electricity Regulatory Commission (Conduct of Business) Regulations, 1999 for
approval of the deemed COD of the subject asset is unethical as the petitioner
should claim the losses, if any, due to delay in commissioning of the assets
attributed to the generator, only from the generator. The beneficiaries shouid not be
burdened for no fault on their part. Hence, the request for declaration of deemed
COD of the asset without being put into regular use may be rejected and the
petitioner may be directed to claim the losses from the generat'or invoking the

provisions of indemnifying agreement between the petitioner and the generator.

19.  During the hearing held on 2.6.2016 the representative of the petitioner
submitted that it initially claimed tariff on the basis of anticipated COD and sought
approval of COD under Regulation 4(3) of the 2014 Tariff Regulations as the
transmission line and generation projects were getting delayed, the RLDC certificate
has been submitted only for two bays and for rest of the two bays RLDC certificate
and CEA clearance letter will be submitted shortly. it has completed the scope of
work. but NTPC portion is not ready and requested to approve the tariff as claimed

in the petition.
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20.  However, the representative of NTPC contended that only Bay-1 is in reguiar
use and Bay no. 2, 3 and 4 are not in regular use and as it has filed reply vide
affidavit dated 5.10.2015, the Commission may decide the date of COD. NTPC vide
additional reply dated 28.6.2016 has submitted that the petitioner has deciared
COD of all its 4 Nos. 400 kV line bays at Narendra (New) for Kudgi TPS-Narendra
(New} 400 kV 2xD/C Quad lines w.e.f. 11.12.2015, but except Bay-1 associated
with Line-1, the COD of the other 3 bays is not in accordance with the Regulation
4(3)(ii) of the 2014 Tariff Regulations, as these bays cannot be said to have been
put into regular service until corresponding bays at Kudgi (NTPC) end are ready as
provided under Regulation 4(3)(ii) of the 2014 Tariff Regulations. It specifies as
under:-

‘4. Date of Commercial Operation

(3) Date of commercial operation in relation to a transmission system shall mean the
date declared by the transmission licensee from 0000 hour of which an element of the
transmission system is in regular service after successful trial operation for
transmitting electricity and communication signal from sending end to receiving end:

Provided that:

(i) in case a transmission system or an element thereof is prevented from
regular service for reasons not attributable to the transmission licensee or its supplier
or its contractors but is on account of the delay in commissioning of the concerned
generating station or in commissioning of the upstream or downstream transmission
system. the transmission licensee shall approach the Commission through an
appropriate application for approval of the date of commercial operation of such
transmission system or an element thereof.”

21 NTPC has further submitted that Bay-1 at NTPC Kudgi end was ready in
July 2015 and got CEA clearance in August. 2015. However. the same could not
be charged till 16.11.2015 as PGCIL. Narendra (New) Sub-station was not ready. In

this regard it has aiready made detailed submissions in Petition no. 236/MP/2015.
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Similarly, in case of Line-2 bay at NTPC end, CEA Clearance was received on

6.11.2015. However, Line-2 bay at NTPC end could be charged only on 10.6.2016

due to the reasons not attributable to NTPC, which are as below:-
(a) In the 29th Commercial Committee Meeting held at Bangalore on
29.9.2015, NTPC submitted the SEM requirement for Kudgi STPP, Stage-|
project. During the meeting, no consensus was reached on the ownership of
standby meters. SRPC referred the matter to CEA and a meeting was held in
CEA on 15.12.2015. CEA vide its minutes of said meeting clarified that the
ownership of the standby meters as per CEA metering Regulation 6 (1) lies
with CTU. However, for enabling charging of Line-2 bay, NTPC again
requested PGCIL for providing SEMs for Line-2 on 20.1.2016 and 29.1.2016
via e-mail. SEMs were received from the petitioner on 8.3.2016. After
completion of SEM installation and testing works, NTPC has submitted line
charging formats to SRLDC for Line-2 bay charging clearance vide e-mail
dated 25.4.2016 and a reminder was also sent to SRLDC on 16.5.2016. Line
charging formats/documents pertaining to Line-2 were submitted to SRLDC by
KTL and by the petitioner at the end of May, 2016. This has led to delay in
charging of Bay-2 at NTPC end. Thus COD of Bay-2 at PGCIL end (New-

Narendra) cannot be before 10.6.2016.

(b) Bay-3 and Bay-4 at PGCIL end Narendra (New) are also not ready for
charging due to technical issue of conductor clearances for lines 3 and 4 of

KTL. This is evident from the correspondences exchanged between the
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- petitioner and KTL. Thus, the COD of Bay-3 and Bay-4 at PGCIL end (New-
Narendra) declared by the petitioner is not as per the 2014 Tariff Regulations.
The readiness for charging of the balance two bays at NTPC end is expected

by July, 2016.

22.  NTPC submitted that in view of the above, the COD of other 3 bays at PGCIL
Sub-station Narendra (New) as a whole is null and void and needs prior approval of
the Commission. NTPC in support of its contentions has also referred to the Hon'ble
SupAreme Courts’ judgement dated 3.3.2016 in Civil Appeal No. 9193 of 2012 with
Civil Appeal No. 9302 of 2012 regarding COD of Barh-Balia line, wherein the
Appellate Tribunal of Electricity’s (APTEL) judgments dated 2.7.2012 and 8.11.2012
have been upheld and has also quoted relevant portion of order dated 2.7.2012 in
Appeal No. 123 of 2011 and has reiterated that as per the APTEL ane the Hon'ble
Supreme Courts’ judgment dated 3.3.2016, the COD for transmission line or its
element can be declared provided the bays at both end of transmission line are
=ady i.e. overall system including transmission line and bays are put into regular
service. NTPC has further submitted that the petitioner in its affidavit dated
29.3.2016 also mentioned that the Kudgi TPS-Narendra (New) 400 kV 2xD/C quad

line has been put into commercial operation w.e.f 4.8.2015 by KTL.

23, The petitioner has filed rejoinder, dated 18 .7 2016. to the reply of NTPC. The
petitioner has submitted that out of 4 bays at Narendra (New) Sub-station. 2 bays
have been charged on 18.11.2015 and remaining 2 bays have been charged on

1.12.2015 as per RLDC certificates submitted and these 4 bays have been put
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under commercial operation on 11.12.2015. The petitioner, with reference to
NTPC'’s request for SEMs received on 22.6.2015, has further submitted that out of
four nos. SEMs 2 nos. SCMs were installed in November, 2015 and out of the other
two meters, one meter was installed for Bus Reactor-l and 1 no. for Generator
transformer-i at NTPC end. As such, it establishes that the required SEMs were

provided at Kudgi NTPC end in November, 2015 before the COD of the bays.

24.  The petitioner, vide additional affidavit dated 18.7.2016, has submitted RLDC
charging certificate for 2 nos. 400 kV Line bays at Narendra (New) for Kudgi TPS-
Narendra (New) 400 kV Line 1 and 2. The petitioner has further submitted that since
NTPC Kudgi bays 3 and 4 for Kudgi TPS-Narendra (New) 400 kV Line 3 and 4 were
not charged, power flow in these bays could not be established. However, as its
own bays corresponding to Line 3 and 4 were ready, the same were tes't"'charged

and declared under commercial operation on 11.12.2015.

25, We have considered the submissions of the respondents and the petitioner.
COD for bays associated with Kudgi-Narendra Line-1 at Narendra is considered as
11.12.2015 as per COD declaration certificate dated 11.12.2015 of the petitioner
and RLDC Certificate dated 4.4.2016. Regarding COD of other bays at Narendra.
we note that NTPC has referred to the provisions of Regulation 4(3)(ii), which has
been reproduced at para-19 and has confirmed that out of 4 bays. 3 bays
associated with Kudgi-Narendra Line were not ready at NTPC end. Whereas, the

petitioner has submitted during hearing on 2.6.2016 that it has completed its scope
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of work but the scopé of work of NTPC is not complete. As per the provisions of
Regulation 4(3)(ii), the petitioner cannot declare COD on its own without approval of
the Commission and needs to approach the Commission for the same. The
petitioner did not seek approval of COD under Regulation 4(3)(ii) of the 2014 Tariff
Regulations in the original petition. However, it was sought during the hearing held
on 2.6.2016. We approve the COD of the 3 bays also as 11.12.2015 under
Regulation 4(3)(ii) of the 2014 Tariff Regulations, as the petitioner had made its
elements ready but was prevented from regular service for reasons not attributable
to it. However, the petitioner is directed to approach the Commission, in advance, in
future, for approval of COD under Regulation 4(3)(ii) of the 2014 Tariff Regulations

as directed in order dated 30.6.2016 in Petition No.253/TT/2015.

Capital cost
26.  Clause (1) and (2) of Regulation 9 of the 2014 Tariff Regulations provides as

follows:-

‘(1) The Capital cost as determined by the Commission after prudence check in
accordance with this regulation shall form the basis of determination of tariff for
existing and new projects.”

(2) The Capital Cost of a new project shall include the following:

(a) the expenditure incurred or projected to be incurred up to the date of commercial
operation of the project:

(b) Interest during construction and financing charges. on the loans (i) being equal tc
70% of the funds deployed. in the event of the actual equity in excess of 30% of the
funds deployed. by treating the excess equity as normative loan. or (i) being equal to
the actual amount of loan in the event of the actual equity less than 30% of the funds
deployed:

(c) Increase in cost in contract packages as approved by the Commission:
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(d) Interest during construction and incidental expenditure during construction as
computed in accordance with Regulation 11 of these regulations:

(e) capitalised Initial spares subject to the ceiling rates specified in Regulation 13 of
these regulations;

(f) expenditure on account of additional capitalization and de-capitalisation
determined in accordance with Regulation 14 of these regulations;

(9) adjustment of revenue due to sale of infirm power in excess of fuel cost prior to
the COD as specified under Regulation 18 of these regulations; and

(h) adjustment of any revenue earned by the transmission licensee by using the
assets before COD.

27.  The petitioner vide affidavit dated 30.3.2016 has submitted the Auditors’
Certificate dated 17.3.2016 alongwith the revised tariff forms. The details of the
apportioned approved capital cost, capital cost as on the date of commercial
operation and estimated additional capital expenditure incurred or projected to be
incurred for the instant transmission asset and considered for the purpose of tariff

are as follows:-

(£ in lakh)
! Approved | Capital costlE Additional capital expenditure | Total ﬁ
| apportioned | claimed as | Incurred/Projected ' estimated |
| cost - onCOD " 201516 ' 2016-17  2017-18  completion |

cost

718500 443428 35436 10124 5062 494050
As per Auditors’ Certificate the expenditure upto 31.3.2015 has been verified from
the books of acccunt of the project and the balance expenditure 1s on the basis of

details furnished by the management

Cost over-run

28. TANGEDCO has submitted that there is over-estimation of the cost of instant
asset and it 1s due to petitioners’ inability to correctly estimate the costs.

TANGEDCO has submitted that it is leading to incensistent claims as the petitioner
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is either regularly over-estimating or under-estimating costs. Thus, the provisions of
tariff regulations need a revisit to standardize the capital cost claims of transmission
systems. The ‘peti‘tioner, in its rejoinder has submitted reasons for over estimation to
be on account of reduction in cost due to commissioning of 1 tie bay module as per
site requirement as against provision of 2 nos., reduction in quantity of SF6 Bus
duct, shifting of certain testing and maintenance equipments under SRSS-XVII and
reduction in rates of certain equipments obtained in award of contracts through

open competitive bidding route.

29.  We have considered the submissions of TANGEDCO and the petitioner.
There is over-estimation of cost not only in the instant case but few other projects
as well. Over—estimation of cost makes it difficult to understand the ihcrease in cost
of various elements. The petitioner is directed to adopt more érhdent methods in

estimation of cost of various elements of a transmission project.

Time over-run

30.  The project was scheduled to be commissioned within 22 months from the
date of investment approval of 5.2.2014. Accordingly. the scheduled date of
commercial operation works out to 4 122015 against which. the instant asset has
been commissioned on 11.12.2015. Thus. there is a delay of 7 days in the

commissioning of instant asset.
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31. The petitioner was directed vide RoP for hearing dated 6.10.2015, to submit
the reason of delay alongwith documentary evidence and chronology of events. The
petitioner, in response, vide affidavit has just stated “that as per the Investment
Approval, the asset was scheduled to be commissioned on 4.12.2015 against the
same has been put into commercial operation w.e.f 11.12.2015. However, trial
operation of the asset was done on 3.12.2015 and subsequently, COD was
declared on 11.12.2015. Thus, there is a marginal delay of 7 days in commissioning
~ of the instant asset.” The petitioner has not submitted any reason for the time over-
run of seven days in commissioning of instant asset. As such, we are not inclined to

condone the delay of seven days in the commissioning of instant asset.

Treatment of IDC and IEDC

32.  The petitioner has claimed Interest During Construction (IDC) of ¥206.67 lakh
on accrual basis as per Auditors’ Certificate dated 17.3.2016. The petitioner vide
affidavit dated 30.3.2016 has also submitted the statement showing IDC
computation, which indicates that entire IDC claimed has been discharged after
COD during 2014-15 and 2015-16. Further, the petitioner has mentioned the
amount of Loan from Proposed Loan (i.e. Bond L) amounting ¥505.39 lakh in Form-
9C and Form-12B. whereas in IDC Statement the loan amount against the
proposed loan (i.e. Bond L) is shown as ¥650.06 lakh. We have considered the loan

amount as mentioned in Form-12B for computation of IDC.

33. The petitioner, vide RoP dated 6.10.2015 was directed to submit information
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regarding IDC and in response, the petitioner has submitted details of the IDC
amount up to SCOD (i.e. 4.12.2015) and from SCOD to actual COD amounting
%199.81 lakh and ¥6.86 lakh respeciively. However, based on drawl date of loans all
interest payment is due after actual COD of 11.12.2015. Thus, as the delay of
seven days has not been condoned, the petitioner is eligible for IDC only up to
SCOD, which shall be allowed on cash basis as Additional Capital Expenditure of
concerned year at the time of true up. The petitioner is directed to submit the details
related to the payment of actual IDC on cash basis and loan wise IDC discharged

after COD at the time of filing true-up petition.

34.  The undischarged liability pertaining to IDC would be considered once it is
paid, subject to submission of adequate information and prudence check at the time
of truing-up. The petitioner is directed to submit Auditor certified details of capital
cost on cash basis as on COD along with liability flow statement duly reconciled

with the capital cost as per books of account at the time of truing-up.

35. The petitioner, vide affidavit dated 30.3.2016. has submitted Auditors’
Certificate dated 17.3.2016 in support of its claim of 63.77 lakh as Incidental
Expenditure During Construction (IEDC) for instant asset. The IEDC amount
claimed is within the percentage of 10.75% on Hard Cost (i.e. 10.75% of 34163 83
lakh) as submitted in the Abstract Cost Estimate. TherefoAre‘ the amount of I63.77
lakh has been allowed as on COD for the purpose of tariff in this order. However,

the IEDC for delayed period is not identifiable from the informaticn submitted by the
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petitioner. Therefore, the petitioner is directed to submit details of IEDC upto SCOD

and after SCOD, at the time of truing-up.

Initial Spares

36.  Regulation 13 of the 2014 Tariff Regulations specifies ceiling norms for

capitalization of initial spares in respect of transmission system as under:-

“13. Initial Spares
Initial spares shall be capitalised as a percentage of the Plant and Machinery cost
upto cut-off date, subject to following ceiling norms:

(d) Transmission system
(1) Transmission line - 1.00%
(i) Transmission Sub-station (Green Field) - 4.00%

(i) Transmission Sub-station (Brown Field) - 6.00%
(iv) Series Compensation devices and HVDC Station - 4.00%
(v) Gas Insulated Sub-station (GIS)-5.00%

(vi) Communication system-3.5%

Provided that:

0 where the benchmark norms for initial spares have been published as part of
the benchmark norms for capital cost by the Commission, such norms shall apply to
the exclusion of the norms specified above:

() F—

(1) Once the transmission project is commissioned. the cost of intial spares
shall be restricted on the basis of plant and machinery cost corresponding to the
transmission project at the time of truing up:

{iv) for the purpose of computing the cost of initial spares. plant and machinery
cost shall be considered as project cost as on cut-off date excluding IDC. IEDC. Land
Cost and cost of civil works. The transmission licensee shall submit the breakup of
head wise IDC & IEDC in its tariff application.
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37.  The petitioner has claimed initial spares amounting to 323.11 lakh for sub-
station and vide affidavit dated 30.3.2016 has submitted the details of initial spares
discharged upto COD. The petitioners’ claim of ¥23.11 lakh of initial spares is within
the ceiling limit specified in the 2014 Tariff Regulations, and it is considered for the

purpose of tariff calculation in this order.

Capital cost as on COD

38.  Accordingly, capital cost as on the date of commercial operation for the
instant transmission asset after adjustment of IDC and IEDC and initial spares

allowed is considered as per Regulation 9 (2) of the 2014 Tariff Reguiations, as

given under:-
(] in lakh)
Capital cost . Un-discharged Capital cost on
claimed . IDC | IEDC | cash basis allowed
as on COD % | as on COD
1 ; 2 | 3 4=1-(2+3)
4434.28 | 206671 - 4227.61

Projected Additional Capitalisation

39.  Clause (1) of Regulation 14 of the 2014 Tariff Regulations provides as
under:-

" (1) The capital expenditure in respect of the new project or an existing project
incurred or projected to be incurred. on the following counts within the original scope
of work. after the date of commercial cperation and up to the cut-off date may be
admitted by the Commission subject to prudence check:

(i) Undischarged liabilities recognised to be payable at a future date:

(i Works deferred for execution:

(i Procurement of initial capital spares within the original scope of work, in
accordance with the provisions of Regulation 13:

(iv) Liabilities to meet award of arbitration or for compliance of the order or
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decree of a court; and
(v) Change in Law or compliance of any existing law:”
Provided that the details of works asset wise/work wise included in the original scope
of work along with estimates of expenditure, liabilities recognized to be payable at a

future date and the works deferred for execution shall be submitted along with the
application for determination of tariff.

Clause (13) of Regulation 3 of the 2014 Tariff Regulations defines “cut-off”

date as under:-

41.

42.

“cut-off date” means 31 March of the year closing after two years of the year of
commercial operation of whole or part of the project, and in case the whole or part of
the project is declared under commercial operation in the last quarter of the year, the
cut-off date shall be 31% March of the year closing after three years of the year of
commercial operation.”

“Provided that the cut-off date may be extended by the Commission if it is proved on
the basis of documentary evidence that the capitalisation could not be made within
the cut-off date for reasons beyond the control of the project developer:”

The cut-off date in the case of instant transmission asset is 31.3.2018.

The additional capital expenditure during 2015-16, 2016-17 and 2017-18

claimed by the petitioner is as discussed at para-27 above. The additional capital

expenditure incurred or projected to be incurred and claimed by the petitioner in

respect of the instant transmission asset is within the cut-off date and is on account

of balance payments. Thus. the additional capital expenditura claimed in respect of

the instant transmission asset is allowed. which is subject to true-up. The additional

Capital expenditure approved for the purpose of tariff in this order is as under:-

(% in lakh)

201516 2016-17 201718

35436 10124 5062

A —
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43. Based on the above, gross block has been considered as per details given

below:-
(X in lakh)
Capital cost Additional Capital I Total estimated
allowed as Expenditure completion
on COD Incurred/Projected capital cost as |
2015-16 | 2016-17 | 2017-18 on 31.3.2019
422761 354.36 101.24 50.62 4733.83

Debt- Equity ratio

44.  Clause 1 of Regulation 19 of the 2014 Tariff Regulations specifies as

follows:-

“(1) For a project declared under commercial operation on or after 1.4.2014. the debt-
equity ratio would be considered as 70:30 as on COD. If the equity actually deployed
is more than 30% of the capital cost, equity in excess of 30% shall be treated as
normative loan:

Provided that:

(i) where equity actually deployed is less than 30% of the capital cost, actual
equity shall be considered for determination of tariff:

(ii) the equity invested in foreign currency shall be designated in Indian rupees on the
date of each investment:

(iir) any grant obtained for the execution of the project shall not be considered
as a part of capital structure for the purpose of debt : equity ratio.

Explanation.-The premium. if any. raised by the generating company or the
transmission licensee. as the case may be while issuing share capital and
investment of internal rescurces created out of its free reserve. for the funding of the
project. shall be reckoned as paid up capital for the purpose of computing return on
equity, only if such premium amount and internal resources are actuaily utilised for
meeting the capital expenditure cf the generating station or the transmission system.

45 The capital cost on the dates of commercial cperation arrived at as above

and additional capitalization allowed have been considered in the normative debt-
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equity ratio of 70:30. The details of debt-equity in respect of instant asset as on the
date of commercial operation and as on 31.3.2019 considered on normative basis

are as follows:-

R in lakh)
Particulars As on COD As on 31.3.2019 |
Amount | % age | Amount ! % age
Debt 2959.33 70.00 3313.68 | 70.00
Equity 1268.28 30.00 1420.15| 30.00:
Total 4227.61 | 100.00 4733.83 | 100.00 |

Return on equity

46.  Clause (1) and (2) of Reguiation 24 and Clause (2) of Regulation 25 of the

2014 Tariff Regulations specify as under:-

“24. Return on Equity: (1) Return on equity shall be computed in rupee terms, on the
equity base determined in accordance with regulation 19.

(2) Return on equity shall be computed at the base rate of 15.50% for thermal
generating stations, transmission system including communication system. ...

Provided that:

0 in case of projects commissioned on or after 1 April, 2014, an additional
return of 0.50% shall be allowed, if such projects are completed within the
timeline specified in Appendix-I:

(i)~ The additional return of 0.5% shall not be admissible if the project is not
completed within the timeline specified above for reasons whatsoever:

(ir)  Additional RoE of 0.50% may pe ailowed if any element of the transmission
project is completed within the specified timeline and it is certified by the
regional Power Committee/National Power Committee that commissioning of
the particuiar element will benefit the system operation in the regional/national
grd: -

“25. Tax on Return on Equity:
(2) Rate of return on equity shall be rounded off to three decimal places and shaii be
computed as per the formula given below:

Page 26 of 41

Order in Petition No. 201/TT/2015



6¢C

4L

Rate of pre-tax return on equity = Base rate / (1-t)

Where “t" is the effective tax rate in accordance with Clause (1) of this regulation and
shall be calculated at the beginning of every financial year based on the estimated
profit and tax to be paid estimated in line with the provisions of the relevant Finance
Act applicable for that financial year to the company on pro-rata basis by excluding
the income of non-generation or non-transmission business, as the case may be, and
the corresponding tax thereon. In case of generating company or transmission
licensee paying Minimum Alternate Tax (MAT), “t* shall be considered as MAT rate
including surcharge and cess.”

47.  The petitioner has submitted that RoE has been calculated at the rate of
20.24% after grossing up the RoE with MAT rate of 20.96% based on the rate
prescribed as per illustration under Regulation 25 (2) (i) of the 2014 Tariff
Regulations. The petitioner has further submitted that the grossed up RoE is subject
to truing up based on the actual tax paid along with any additional tax or interest,
duly adjusted for any refund of tax including the interest received from IT authorities,
pertaining to the tariff period 2014-19 on actual gross income of any financial year.
Any under-recovery or over-recovery of grossed up RoE after truing up shall be

recovered or refunded to the beneficiaries on year to year basis.

48.  The petitioner has further submitted that adjustment due to any additional tax
demand including interest duly adjusted for any refund of the tax including interest
received from IT authorities shall be recoverable/ adjustable after completion of

income tax assessment of the financial year

49.  We have considered the submussions made by the petitioner. Regulation 24

read with Regulation 25 of the 2014 Tariff Regulations provides for grossing up of
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return on equity with the effective tax rate for the purpose of return on equity. It
further provides that in case the generating company or transmission licensee is
paying Minimum Alternative Tax (MAT), the MAT rate including surcharge and cess
will be considered for the grossing up of return on equity. The petitioner has
submitted that MAT rate is applicable to the petitioner's company. Accordingly, the
MAT rate applicable during 2013-14 has been considered for the purpose of return
on equity, which shall be trued up with actual tax rate in accordance with Regulation

25 (3) of the 2014 Tariff Regulations. Accordingly, the RoE determined is as given

under:-
(T in lakh)
Particulars 2015-16 | 2016-17 | 2017-18 | 2018-19 J
(pro-rata)
Opening Equity 1268.28 | 1374.59 1404.96 | 1420.15
Addition due to Additional Capitalization 106.31 30.37 15.19 0.00
Closing Equity 1374.59 | 1404.96 1420.151 1420.15
Average Equity 1321.43 | 1389.77 1412.55 | 1420.15
Return on Equity (Base Rate) 15.50% 15.50% 15.50% | 15.50%
Tax rate for the year 2013-14 (MAT) 20.961% | 20.961% | 20.961% | 20.961%
| Rate of Return on Equity (Pre Tax) 19.610% | 19.610% | 19.610% | 19.610%
Return on Equity (Pre Tax) 79.51 272.53 277.00 278.49

50.  The petitioner has also claimed additional RoE of 0.5% in the original petition

for instant asset. TANGEDCO has submitted that petitioners’ claim for additional
Rok should be disallowed. The petitioner vide affidavit dated 3032016 has
submitted that additional RoE in the instant petition is an inadvertent error and
requested to condone the error. Accordingly. additional RoE is not allowed for the

instant asset.
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Interest on loan

51.

52.

Regulation 26 of the 2014 Tariff Regulations are provides as under:-

‘(1) The loans arrived at in the manner indicated in regulation 19 shall be considered
as gross normative loan for calculation of interest on loan

(2) The normative loan outstanding as on 1.4.2014 shali be worked out by deducting
the cumulative repayment as admitted by the Commission up to 31.3.2014 from the
gross normative loan.

(3) The repayment for each of the year of the tariff period 2014-19 shall be deemed to
be equal to the depreciation allowed for the corresponding year/period. In case of
decapitalization of assets, the repayment shall be adjusted by taking into account
cumulative repayment on a pro rata basis and the adjustment should not exceed
cumulative depreciation recovered upto the date of decapitalisation of such asset.

(4) Notwithstanding any moratorium period availed by the generating company or the
transmission licensee, as the case may be, the repayment of loan shall be considered
from the first year of commercial operation of the project and shall be equal to the
depreciation allowed for the year or part of the year.

(5) The rate of interest shall be the weighted average rate of interest calculated on the
basis of the actual loan portfolio after providing appropriate accounting adjustment for
interest capitalized: :

Provided that if there is no actual loan for a particular year but normative loan is still
outstanding, the last available weighted average rate of interest shall be considered:

Provided further that if the generating station or the transmission system, as the case
may be, does not have actual loan, then the weighted average rate of interest of the
generating company or the transmission licensee as a whole shall be considered.

(6) The interest on loan shall be calculated on the normative average loan of the year
by applying the weighted average rate of interest.”

In keeping with the provisions of Regulation 26 of the 2014 Tariff

Regulations. the petitioner's entitiement to interest on lcan has been calculated on

the following basis:-
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(a) Gross amount of loan, repayment of instalments and rate of interest

have been considered as per Form-9C submitted vide affidavit dated

310.3.2016;

(b) The normative repayment for the tariff period 2014-19 has been

considered to be equal to the depreciation allowed for that period; and

(c) Weighted average rate of interest on actual average loan worked out

as per (a) above is applied on the notional average loan during the year to

arrive at the interest on loan.

53.  The interest on loan has been calculated on the basis of rate prevailing as on

the date of commercial operation. Any change in rate of interest subsequent to the

date of commercial operation will be considered at the time of truing-up.

54. Detailed calculations in support of interest on loan have been given in the

Annexure.

55. The details of Interest on Loan calculated are as under:-

Partlculars

) Grosc Normatnve Loan

‘ Cumuiative Repayment upto Pfewous Year i

Net Loan-Opening

: Addition due to Additional Capitalisation 7:_7

Pepay'ﬁent during the year

Net Loan-Closing |
_Average Loan
_Weighted Averaqe Rate of Interest on Loan

_Interest on Loan |

2015-16

~ (pro-rata)

295933

295933
248 05
o 7144 7
313594 2
3047 64

8.2342%

77.00

" OrtesinPatition No. 201/TT/26° 5

o
<, ‘/y

3207,

4
!

!

- '

7

313594

70 8/
244 80 _
296201

8.2342%

2016-17

w
o

b

251.06

2017-18

o
JIND

OGN
[S)INe e}

N

32
3
g

f\.)

62 C1

5.

(in lakh)

2018-19

331368
565 03
2748 65

3543

24879
274865

2855.33

82342%

23511

250 12
24&38 53
2623 59
8 234’)%

- 216.03
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Depreciation

56.

Regulation 27 of the 2014 Tariff Regulations with regard to depreciation

‘specifies as follows:-

"27. Depreciation:

(1) Depreciation shall be computed from the date of commercial operation of a
generating station or unit thereof or a transmission system including communication
system or element thereof. In case of the tariff of all the units of a generating station
or all elements of a transmission system including communication system for which a
single tariff needs to be determined, the depreciation shall be computed from the
effective date of commercial cperation of the generating station or the transmission
system taking into consideration the depreciation of individual units or elements
thereof.

Provided that effective date of commercial operation shall be worked out by
considering the actual date of commercial operation and installed capacity of all the
units of the generating station or capital cost of all elements of the transmission
system, for which single tariff needs to be determined.

(2) The value base for the purpose of depreciation shall be the capital cost of the
asset admitted by the Commission. In case of multiple units of a generating station or
multiple elements of transmission system, weighted average life for the generating
station of the transmission system shall be applied. Depreciation shall be chargeable
from the first year of commercial operation. In case of commercial operation of the
asset for part of the year, depreciation shall be charged on pro rata basis.

(3) The salvage value of the asset shall be considered as 10% and depreciation shall
be allowed up to maximum of 90% of the capital cost of the asset:

Provided that in case of hydro generating station, the salvage value shall be as
provided in the agreement signed by the developers with the State Government for
development of the Plant:

Provided further that the capital cost of the assets of the hydro generating station for
the purpose of computation of depraciated value shali correspond to the percentage
cf sale of electricity under long-term power purchase agreement at regulated tariff:

Provided also that any depreciation disallowed on account of lower availability of the
generating station or generating unit or transmission system as the case may be.
shall not be allowed to be recovered at a later stage during the useful life and the
extended life

4) Land other than the iand held under lease and the land for reservoir in case of
hydro generating station shall not be a depreciable asset and its cost shall be
excluded from the capital cost while cemputing depreciable value of the asset.

A

S
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(5) Depreciation shall be calculated annually based on Straight Line Method and at
rates specified in Appendix-ll to these regulations for the assets of the generating
station and transmission system:

Provided that the remaining depreciable value as on 31st March of the year closing
after a period of 12 years from the effective date of commercial operation of the
station shall be spread over the balance useful life of the assets.

(6) In case of the existing projects, the balance depreciable value as on 1.4.2014

shall be worked out by deducting the cumulative depreciation as admitted by the
Commission upto 31.3.2014 from the gross depreciable value of the assets ”

S7.  The instant asset has been put under commercial operation on 11.12.2015.
Accordingly, the depreciation for the instant asset has been calculated annually
based on Straight Line Method and at rates specified in Appendix-l} to the 2014

Tariff Regulations.

98.  The details of the depreciation worked out are as follows:-

(X in lakh)
Particulars 2015-16 | 2016-17 | 2017-18 | 2018-19
(pro-rata)
i Gross Block as on COD 4227.61 | 458197 | 4683.21, 4733.83
| Addition during 2014-19 due to !
| Projected Additional Capitalisation 354.36 101.24 50.62 | 0.00
| Gross Block ason 31" March | 458197 | 468321 473383 4733.83

Average Gross Block 4404.79 | 463259 470852 473383

_Rateof Depreciation = 52856% _5.2843% 52838% 5.2837%

 Depreciable Value 396431 416933 423767 426045

. Remaining Depreciable Value 396431  3892.87 364807 339928
_ Depreciation 71.44 24480 24879 25012

Operation & Maintenance Expenses (O&M Expenses)

59. Regulation 29 {4) (a) of the 2014 Tariff Regulations specifies the norms for

operation and maintenance expenses for the transmission system based on the
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type of sub-station and the transmission line. Norms specified in respect of the

elements covered in the instant petition are as under:-

! Elements 2014-15 | 2015-16 [ 2016-17 [ 2017-18 | 2018-19 |
| 400 kV bays R lakh perbay) | 6030 6230 64.37 66.51 | 6871,

60.  Accordingly, the petitioner’'s entitlement to O&M Expenses has been worked

out and the allowable O&M expenses for the instant transmission asset are as

under:-
(% in lakh)
Elements 2015-16 2016-17 | 2017-18 | 2018-19
(pro-rata)
4 nos. 400 kV bays | 76.26 257 .48 266.04 | 274.84

61.  The petitioner has submitted that O&M Expenses for the tariff period 2014-19
had been arrived at on the basis of normalized actual O&M Expenses during the
period 2008-09 to 2012-13. The petitioner has further submitted that the wage
revision of the employees is due during 2014-19 and actual impact of wage hike
effective from a future date has not been factored in fixation of the normative O&M
rates specified for the tariff block 2014-19. The petitioner has submitted that it would
approach the Commission for suitable revision in norms for O&M Expenses for

claiming the impact of wage hike during 2014-19. if any.

62. TANGEDCO has submitted that the petitioner has stated that the wage
revision of the employees is due w.e.f. 1.1.2017 and reserves the right to approach

the Commission as the actual impact of the wage hike was not factored in fixation of
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the normative O&M Expenses for the tariff block 2014-19. However, there is no
provision for revision of O&M Expenses based on the actuals in the 2014 Tariff
Regulations. Further, the revised norms were considered based on past five years
actual O&M Expenses, which include the wage hikes during the previous five years
and a 10% margin over and above the effective CAGR of O&M Expenses has been °
allowed and any further revision of O&M rates will worsen the already burdened
financial status of the beneficiaries. The petitioner has submitted that being a
CPSU, the scheme of wage revision is binding on it and the O&M rates prescribed
for tariff block 2014-19 were fixed without factoring the wage revision due from
1.1.2017. Thus, the prayer has been made in line with the provision of Regulation
19(f)(it) of the 21009 Tariff Regulations for suitable revision in the norms for O&M

Expenditure for claiming the impact of wage hike, if any, during 2014-19.

63.  We have considered the submissions of TANGEDCO and the petitioner. The
O&M Expenses have been worked out as per the norms specified in the 2014 Tariff
Regulations. Any application filed by the petitioner with regard to the impact of wage
revision will be dealt with in accordance with the appropriate provisions of the 2014

Tariff Regulations.

Interest on working capital

64 Clause 1 (c) and 3 of Regulation 28 and Clause 5 of Regulation 3 of the 2014
Tariff Regulations specify as follows:-

‘28. Interest on Working Capital:i (1) The working capital shall cover:
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(c) Hydro generating station including pumped storage hydro electric generating
station and transmission system including communication system:

(i) Receivables equivalent to two months of fixed cost;

(i) Maintenance spares @ 15% of operation and maintenance expenses specified in
regulation 29; and

(iii) Operation and maintenance expenses for one month”

“(3) Rate of interest on working capital shall be on normative basis and shall be
considered as the bank rate as on 1.4.2014 or as on 1st April of the year during the
tariff period 2014-15 to 2018-19 in which the generating station or a unit thereof or the
transmission system including communication system or element thereof, as the case
may be, is declared under commercial operation, whichever is later”

“(5) ‘Bank Rate’ means the base rate of interest as specified by the State Bank of
India from time to time or any replacement thereof for the time being in effect plus 350
basis points;”

The interest on working capital is worked out in accordance with Regulation

28 of the 2014 Tariff Regulations. The rate of interest on working capital considered

is 13.50% (SBI Base Rate of 10% plus 350 basis points). The interest on working

capital as determined is as under:-

(X in lakh
Particulars i 2015-16 | 2016-17 | 2017-18 | 2018-19
_ (Pro-rata)
i Maintenance Spares . 37.28 38.62 39.91 41.23 |

_O & M expenses
. Receivables

2071 2146 2217 2290
7038 17630 17653 17530

... Total 22837 23638  238.60  239.43_
~Interest Rate . 1350%  1350%  13.50%  13.50%
Interest 946 31.91 - 32.21 13232

Transmission charges

66.

The transmission charges allowed for the instant transmission asset are

summarized as follows:-
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(T in lakh)

Particulars 2015-16 | 2016-17 | 2017-18 | 2018-19 |

o (Pro-rata) | 3 ;
. Depreciation 71.44 24480 . 248.79 | 25012
. Interest on Loan 77.00 251.06 23511 216.03 |
' Return on Equity 79.51 27253 . 277.00] 27849
_Interest on Working Capital 946, 31911 3221 32.32 .
O & M Expenses 76.26 257.48 1 266.04 274.84 |
’ Total 313.68 | 1057.78 | 1059.16 | 1051.81

67. The petitioner has submitted that the claim for transmission charges and
other related charges is exclusive of incentive, late payment surcharge, FERV, any
statutory taxes, levies, duties, cess, filing fees, license fee, RLDC fees and charges
or any other kind of impositions or surcharges etc. The same if imposed shall be
borne and additionally paid by the respondents. The petitioner can make claims as
per the prevailing regulations. We have allowed transmission tariff as per the 2014

Tariff Regulations.

Filing Fee and the Publication Expenses

68. The petitioner has sought reimbursement of fee paid by it for filing the
netition and publication expenses, in terms of Regulation 52 of the 2014 Tariff
Regulations. NTPC has submitted that the application filing fee, expenses incurred
on publication of notices in newspapers and license fee is not payable by it. but
should be borne by the long term beneficiaries as per Regulation 52 of the 2014
Tariff Regulations. We have considered the submissions of NTPC and the
petitioner. The petitioner shall be entitled for reimbursement of the filing fees and
publication expenses in connection with the present petition. directly from the

bereficiaries on pro-rata basis in accordance with clause (1) of Regulation 52 of the
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2014 Tariff Regulations. NTPC is not a beneficiary of the instant asset and hence, it

is not liable to bear the filling fee and the publication expenses.

Licence Fee and RLDC fees and Charges

69. The petitioner has requested to allow it to bill and recover License fee and
RLDC fees and charges, separately from the respondents. TANGEDCO has
submitted that the petitioner being a CTU may not obtain transmission licence for
the projects executed under cost plus approach and hence the request of the
petitioner be rejected. NTPC has submitted that the license fee is not payable by it,
but should be borne by the long term beneficiaries as per Regulation 52 of the 2014
Tariff Regulations. The petitioner has submitted that as per Regulation 52 of the
2014 Tariff Regulations, application filing fee, expenses incurred on publication of
notices in newspapers and license fee are recoverable separately from the
beneficiaries. We have considered the submissions of TANGEDCO, NTPC and the
petitioner. The petitioner shall be entitled for reimbursement of licence fee and
RLDC fees and charges in accordance with Ciause (2)(b) and (2)(a), respectively,
of Regulation 52 of the 2014 Tariff Regulations. NTPC is not a beneficiary of the
instant asset and hence, it is not liable to bear the filling fee and the publication

expenses.

Service Tax

70. The petitioner has made a prayer to be allowed to bill and recover the service
tax on transmission charges separately from the respondents, if at any time service

tax on transmission is withdrawn from negative list at any time in future. The
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petitioner has further prayed that if any taxes and duties including cess etc. are
imposed by any statutory/Government/municipal authorities. it shall be allowed to
be recovered from the beneficiaries. We consider petitioner's prayer pre-mature and

accordingly this prayer is rejected.

Deferred Tax Liability

71.  The petitioner has sought recovery of deferred tax liability accrued before
1.4.2009 from the beneficiaries or long term consumers/DICs as and when
materialized under Regulation 49 of the 2014 Tariff Regulations. However, the
instant asset was commissioned on 11.12.2015 and hence the petitioner’s prayer is

infructuous.

Sharing of Transmission Charges

72.  Both NTPC and TANGEDCO have submitted replies, which have been
discussed at para-16 to para-22 of this order. NTPC has submitted that the transmission
charges allowed in the instant should be included in the PoC charges, whereas
TANGEDCO has submitted that the petitioner should claim the losses, if any, due to
delay in commissioning of the assets attributed to the generator, only from the

generator. The beneficiaries should not be burdened for no fault on thelr part.

73 We have ccnsidered the submissions of the petitioner and respondents. The
issue of payment of transmission charges after a detailed examination of similar issues.

has already been decided by the Commission, in crder dated 27.6.2016 in Petition No.
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236/MP/2015 The relevant portion of the order dated 27.6.2016 in Petition No.
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236/MP/2015 is as below:-

“42. It is noted that 400 kV D/C Kudgi TPS-Narendra (New) transmission line is
connectivity line for NTPC Kudgi STPP and obtained clearance from CEA on
28.7.2015. However, NTPC Kudgi STPP switchyard obtained clearance from CEA on
24.8.2015 and charged the switchyard on 16.11.2015, after PGCIL's sub-station was
made ready. 400 kV Narendra (new) sub-station pertaining to PGCIL was charged on
15.11.2015. In view of the above, the transmission charges shall be payable by NTPC
and PGCIL in the following manner:

(a) It is noted that the petitioner completed its entire scope of the work on
27.3.2015. However, due to non-availability of inter-connection facility required to
be developed by NTPC and PGCIL at each end, it could not commission the
transmission line. Therefore, the transmission charges for the period from
4.8.2015 to 23.8.2015 shall be shared by both NTPC and PGCIL in the ratio of
50:50.

(b) CEA vide its letter dated 24.8.2015 accorded the approval for energisation of
11 no. bays of 220 kV and 4 No. bays of 400 kV and 60-60 MVA, 400 kV station
transformer and associated equipment at Kudgi STPP of NTPC. From the letter
of CEA, it is observed that the bays pertaining to NTPC was ready in the month
of August, 2015. However, PGCIL Narendra (New) sub-station was charged
through PGCIL Kolhapur-New Narendra line from 15.11.2015. Subsequently, 400
kV Kudgi Switchyard was charged on 16.11.2015. Therefore, ttte' petitioner’s
transmission line could not be utilized due to non-completion of elements under
the scope of PGCIL. Accordingly, PGCIL shall pay the transmission charges to
the petitioner for the period from 24.8.2015 to 15.11.2015.

(c) As per Regulation 8(5) of the Sharing Regulations, the charges for
connectivity line of NTPC are required to be paid by NTPC till date of COD of first
unit of Kudgi or date of start of LTA. whichever is earlier. Accordingly, from the
period 16.11.2015, NTPC shall pay the transmission charges to the petitioner in
terms of the Regulation 8 (5) of the Sharing Regulations.

(d) As per Regulation 11 of the Sharing Regulations. CTU is responsible for
raising the bills of transmission charges to ISTS transmission licensees
Accordingly. CTU is directed to raise the bills to PGCIL and NTPC  for the period
from 4.8.2015 to 23 8. 2015 in the ratio of 56.50 and to PGCIL for the period from
24.8 2015 to 1511.2015 and to NTPC from 16 11.2015.  After collecting the
transmission charges. CTU shall disburse the same to the petitoner immediately.

"45 In our view---—--—---- '
Issue No.4: What should be payment of charges for startup power by NTPC

46, NTPC vide affidavit dated 14.12.2015 has contended that the charges
payable by NTPC would correspond to the charges determined by the Commission
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for the relevant node under PoC mechanism and the same shall be adjusted in the
pooled account in the next quarter. Therefore, the charges of beneficiaries would be
reduced to the extent payment is made by the generator. Accordingly, the
transmission charges as per the TSA for the first element of the petitioner are
required to be included in the PoC charges. NTPC has submitted that as per
provisions of the 4th amendment of Connectivity Regulations, it is required to pay the
transmission charges corresponding to KTL's Line-1 only for drawl of startup power
from 21.11.2015 onwards till commissioning of Unit-1 of Kudgi STPP. These charges
would correspond to charges of relevant node as approved by the Commission.
According to NTPC, the transmission charges for first element need to be included
and recovered through POC mechanism as the transmission charges are payable
only from COD of the transmission lines and not from the date of completion/deemed
COD as claimed by the petitioner in accordance with Transmission Service
Agreement and Sharing Regulations.”

74.  The bays considered under this petition are part of connectivity lines i.e.
Kudgi TPS-Narendra (New), whose sharing of transmission charges have been
decided above. The tariff for the bays covered in the instant petition is to be borne
by NTPC till COD of its first Unit or date of start of LTA whichever is earlier.
Thereafter, the billing, collection and disbursement of the -transmission charges
approved shall be governed by the provisions of Central Electricity Regulatory
Commission (Sharing of Inter-State Transmission Charges and Losses)
Regulations, 2010, as amended from time to time, as provided in Regulation 43 of

the 2014 Tariff Regulations.

75 This order disposes of Petition No. 201/77/2015.

6o vfiy ey, &/

(M.K. 1y?$ " (A.S. Bakshi) (A.K. Singhal) (Girgesh B Pradhan)
Member Member Member Chairperson
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- Annexure

(X in lakh)

CALCULATION OF WEIGHTED AVERAGE RATE OF INTEREST ON LOAN !

Details of Loan | 2015-16 | 2016-17 | 2017-18 | 2018-19
1 | BOND XLVili i !
Gross loan opening | 2453.93 | 2453.93 | 2453.93 | 2453.93
Cumulative Repayment upto DOCO/
previous year 0.00 0.00 0.00 0.00
Net Loan-Opening 2453.93 | 2453.93 | 2453.93 | 2453.93 |
Additions during the year 0.00 0.00 0.00 0.00
Repayment during the year 0.00 0.00 0.00 0.00
Net Loan-Closing 2453.93 | 2453.93 | 2453.93 | 2453.93
Average Loan 2453.93 | 2453.93 | 2453.93 | 245393
Rate of Interest 8.20% 8.20% 8.20% 8.20%
Interest 201.22 201.22 1 20122 201.22 |
4 instalments |
Rep Schedule 23.01.2020,23.01.2022,23.01.2025 and |
23.01.2030 !
2 | BONDL i i
Gross loan opening | 505.39| 505.39| 505.39| 505.39
Cumulative Repayment upto DOCO/
previous year 0.00 0.00 0.00 0.00
Net Loan-Opening 505.39 505.39 505.39 | 505.39
Additions during the year 0.00 0.00 0.00 0.00
Repayment during the year 0.00 0.00 0.00 0.00
Net Loan-Closing 505.39 505.39 505.39 | 505.39
Average Loan 505.391 505.39 505.39 505.39
Rate of Interest 8.40% ! 8.40% 8.40% 8.40%
Interest 4245 4245 42.45 42.45
Rep Schedule 12 Anngal Instalment from 27.05.2019
I

i

1

. Total Loan f ,

_ Gross loan opening 2959.32  2959.32  2958.32 2959.32
Cumulative Repayment upto DOCQ/

_ previousyear N B 600 0.00 600 000
Net Loan-Opening 295932 295932 2959.32 295932
Addmons during the year 000 ,QQQ,_, 000 0.00

7 Repayment during the year 0 OO 0.00 g6 0 OO

~_Net Loan-Closing o 2959 32 7 29@9_}277 295932 295932

~ Ave erage Loan 7 295932 2959.32 29593 32 2959.32

- Rate of Interest 8. g,}gz% B 8.2342% 8. 2342% 8 2342%

Interest 243, .68  243.68 243.68 243.68

ition No 201/TT/2015

Page 41 of 41



ANNELORE -RP- 2

l(!\[lTQE\T\A](j\ P()‘ﬁ( : A ,
lelex - KED l'N.‘BU-'OEASQ‘i;ER TRANSMISSION
arnms: KEPFTRANS *

No.; CEE (P&CYKCO-97199/37/2010-11

Annex-IY-B

CRPORATION LTD

CORPORATE OFFICE
*Kaveri Bhavan
Bangalore-360 009.

The Member (Power Systems), CEA

zcwa Bhavan, RK Puram, New Delhi - 110066
NI

Dare - 7-10-201]

Sub-Subiect additi . .
ub-Subject additional agenda for 33" Standing Committee of Power System Planning

(Proposed evacuation of 4000 MW NTPC Kudgi TPS).

Refi- 13This office letter No. CEE (P&C)YKC0-97199/37/2010-11 dtd: 6-4-2011.

2 ! " gy ) ,
2) Minutes of 31* and 32" standing commitiee meeting of pOwer

far Southern Region.

system planning

3) Agenda annexure X1 of 16" TCC and 17" SRPC held on | 1% & 12" Aug’2011

al Vishakapatnam, Andhra Pradesh.

1T

Adverung to the above referred letters.

it is to state that, Karnataka has already had two

rounds qf discussions with PGCIL SEF Division personnel and Executive Director SR-11
along with the Officers of NTPC on the issues of evacuation of Kudgi, NTPC super critical

TPS generation of 4000MW out of which 2400MW would be in first phase

the second Phase. The proposal of extending the 765

and the rest is

kV AC line from proposed 765400 kV

Madhugiri substation - Kudgi(BB Wadj) - Kollapur has been discussed and in principle

agreed to.

Hence, the following interconnection may be taken up as additional agenda for the ensuing

33" standing committee meeting.
The inter connection would be:

I. Kudgi generation siepped up 0 400 kV with 400/220 kV ICT of 2X500 MW capacity 10

meet local loads.

2. Construction of 765/400kV substation at Kudgi by PGCIL t0 interconnect the

gencration 1o the grid.
3. Construction of 765 kV line
substation — 765/400kV Kolhapur (Maharastra) substation.
4, Counstruction
switch yard of — Existing Narendra 400 kV substation.

5. Construction of 400 kV Quad moose DC line from Kudg
switch yard to Raichur new (PGCIL) 400kV substation.

6. The proposal of establishing GIS 765

KV substaton may

Kudgi

from 765/400 kV Madhugiri to Kudgi765/400kVY (PGCIL}
of 400 kV Quad moose DC line from Kudgi (NTPC) 400kV generation

i (NTPC) 400kV generation

be changed to an AIS

substation as the land availability may not be a constraint in BB Wadi( Kudgl) area.

Since, the Kudgi project has approached an
clearances, the evacuation scheme needs 10
commissioning of the TPS project.

advanced stage by having coal linkage and other
be finalized urgently to

bring it in line with the

¥ ours faithtully,
Director Transmission
KPTCL, Kaveri Bhavan
Copy 10 o
{ The ED. SEF, CE & IT. PGCIL, “Saudamini . Plot NO. 2, Sector 29, Gurugaon. Haryana

3 The Member Secrétary.

SRPC, 29, Race Course Cross Road A R Circle. Bangalore-9.

3 The Chief Engineer Ele (SP & PA). CEA, Sewa Bhavan, RX. Puram, New Delhi-110066.

4. The Director

Scanned by CamScanner

(SP & PA). CEA, Sewa Bhavan, RK. Puram, New Delhi-110066.
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52,

National Load Despatch Centre
gl feew atqas s fffiee
POWER SYSTEM OPERATION CORPORATION LIMITED
(A wholly owned subsidiary of POWERGRID)
B-9, QUTUB INSTITUTIONAL AREA, KATWARIA SARAI, NEW DELHI -110016

Ref: POSOCO/NLDC/SO/Daily PSP Report Date: 24" Aug, 2016

To,
1. TEWEYS, G & W U b, 14, Me® F0d Ag , HIADAT - 700033

General Manager, ERLDC, 14 Golf Club Road, Tolleygunge, Kolkata, 700033
2. FENEYH, F. &, & % ., 18/ U, Afg Shd g au=iara A, 78 el - 110016

General Manager, NRLDC, 18-A, Shaheed Jeet Singh Marg, Katwaria Sarai, New Dethi — 110016
3. HgeEy®d, U & M U &, TH-3, W g o W a7 |, o, ge - 400093

General Manager, WRLDC, F-3, M.I.D.C. Area, Marol, Andheri (East), Mumbai-400093
4. FEwSEuS, 3. 4. & A4 9. &, sWIfAvE, W3R A, ddeer, Rt - 793006

General Manager, NERLDC, Dongteih, Lower Nongrah, Lapalang, Shillong - 793006, Meghalaya
5. HeUEYd , ¢ & . U. &, 29, T BN HiY IS, IS - 560009

General Manager, SRLDC, 29, Race Course Cross Road, Bangalore-560009

Sub: Daily PSP Report for the date 23.08.2016.

Agred/Dear Sir,

3gogotftodTo-2010 Ht YRT F. - 5.5.1 & WAYH & IR, fAfe 23™ 3R 2016 &1 3f¥A TG yomeft
Ft e frs fwarg Qe AoHToNodmo &Y Jawge R Y il R I &:-

As per article 5.5.1 of the Indian Electricity Grid Code, the daily report pertaining power supply position
of All India Power System for the date 23" August 2016, is available at the NLDC website.

http://posoco.in/WebsiteData/Reports/DailyReports/2016-2017/Aug%202016/24.08.16 NLDC PSP.pdf

Thanking You.
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Report for previous day Date of Reporting 24-Aug-16
A. Maximum Demand
NR WR SR ER NER Total
Demand Met during Evening Peak hrs(MW) 45546 41486 39363 18320 2487 147202
Peak Shortage (MW) 2212 231 0 100 104 2647
Energy Met (MU) 1045 936 938 370 48 3336
Hydro Gen(ML) 364 108 77 84 17 049
|Wind Gen(MU) . 9 76 115 | e | s 200
B. Frequency Profile (%)
Region FVI <49.7 49.7-49.8 49.8-49.9 <49.9 49.9-50.05 > 50.05
NEW GRID 0.071 0.00 1.78 19.68 21.46 69.90 8.65
SR GRID 0.071 0.00 1.78 19.68 21.46 69.90 8.65
Max. Demand Shortage during Energy Drawal aDey ! Max
RegionRegion States Mc(:a(;u(;:‘gvt)hc mamm(u]\l/ln“l?)em““d Mect (MU) Schedule (MU) UD(-) (MU} OD (MW)
Punjab 9220 0 204.1 115.1 -0.7 176
Haryana 8692 0 175.1 140.7 -0.9 250
Rajasthan 7366 150 164.4 722 0.1 123
|IDethi 5239 0 108.5 86.5 _ 65 197
NR up 13686 90 289.3 153.9 1.9 387
Uttarakhand 1828 75 38.4 15.0 2.0 197
HP 1182 0 249 -0.6 -0.3 220
J&K 1788 447 35.1 14.8 -1.7 162
Chandigarh 281 1] 5.4 6.2 -0.8 17
Chhattisgarh 3999 0 82.2 30.2 4.8 678
Gujarat 12222 4 276.1 69.5 -4.4 502
MP 5971 25 122.0 51.3 -1.7 478
WR |Maharashtra 18758 236 4113 o 1143 4.9 760
Goa 421 0 8.6 7.1 0.9 77
DD 321 0 7.3 6.6 0.7 1o
DNH 743 [ 16.9 17.2 -0.2 160
Essar steel 527 0 11.6 10.5 L1 150
Andhra Pradesh 7960 0 182.5 _ 133 8.2 749
Telang: 7873 0 179.7 113.9 2.5 275
SR Karnataka 8645 0 189.0 71.6 -2.0 674
Kerala 3425 0 65.3 45.7 0.7 271
Tamil Nadu 14231 0 313.9 112.1 -1.7 521
Pondy 347 0 73 75 -0.2 28
Bihar 3346 0 67.2 64.3 0.6 150
DVC 2556 0 58.3 -17.9 0.2 160
ER Jharkhand 1085 0 20.5 15.0 -0.6 80
QOdisha 4182 ] 80.7 27.0 -0.9 200
West Bengal 7822 0 141.6 44.8 1.9 250
[sikkim 88 0 13 1.5 -0.2 25
Arunachal Pradesh 108 4 2.1 2.0 0.1 15
Assam 1624 25 32.1 22.8 4.2 291
Manipur 122 1 1.9 2.1 -0.2 35
NER Meghaltaya 267 0 4.4 0.2 0.5 51
| Mizoram 80 3 1.2 L 00 25
Nagaland 102 2 1.9 1.8 0.0 30
Tripura 256 0 4.1 3.4 1.3 76
D. Transnational Exchanges (MU) - Import(+ve)/Export(-ve)
Bhutan Nepal Bangladesh
Actual(MU)) 33.9 -5.4 -12.3
Day peak (MW) 1472.0 -224.0 -543.0
E. Import/export By Regions(in MU) - Import(+ve)/Export(-ve); OD(+)/UD(-)
NR WR SR ER NER TOTAL
Schedule(MU) 201.0 -189.3 94.1 -101.9 0.4 4.3
Actual(MU) 187.3 -193.5 97.9 -102.6 4.6 -6.3
o/m/ummyy - -13.7 -4.2 3.8 -0.7 4.2 -10.6
¥. Generation Outage(MW)
NR WR SR ER NER Total
Central Sector 6008 15830 1970 1160 150 25118
State Sector 14395 20974 8921 7369 110 51769
Total 20403 36804 10891 8529 260 76887

FhRaEshAgEd afaEmvn @t vnfadusEr vwssa sfardefRewte ooy
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TER-REGIONAL EXCHANGES

Date of Reporting :

24-Aug-16

Imp(;nr (vel

SINg | VoMtane . . | Max tmport | MBS 1 Export NET
SINa Line Details Circuit (MW) Export Import (ML) )
Level (MW) (MU) ML)
Import/Export of KR (With NR)
| GAYA-VARANASI D/IC 0 356 00 1o o
B 765KV {SASARAM-FATEHPUR S/IC 308 0 40 00 10
3 GAYA-BALIA SIC 0 351 0o o 60
4 oL pusauLL BB sic 0 247 00 Yl 60
5 PUSAUILI-SARNATH S/C 0 191 0.0 0o 00
3 PUSAULI -ALLAHABAD SIC 0 83 0.0 Vo 0o
7 MUZAFFARPUR-GORAKHPUR D/C 105 444 [ 70 70
8 400 KV {PATNA-BALIA Q/C 0 759 00 10 140
9 BIHARSHARIFF-BALIA D/C 108 181 00 30 30
10 BARH-GORAKHPUR D/C o 485 00 e 160
1 BIHARSHARIFF-VARANASI D/C 368 0 00 10 )
12 | 220 KV [PUSAULI-SAHUPURI S/IC 0 221 0.0 50 10
13 SONE NAGAR-RIHAND SIC o 0 0.0 oe 00
14 ] v [GARWAR-RIHAND S/C o 0 oo 50 00
s KARMANASA-SAHUPURI S/IC 0 0 0o 00 no
| te | |KARMANASA-CHANDAULL S/IC 0 0 oo 0o v
ER-NR T4 62.0 s80
Import/Export of ER (With WR)
17| 45 v NHARSUGUDA-DHARAMIAIGARI! S/C D/C 165 470 00 6.0 60
X NEW RANCHI-DHARAMJAIGARH DIC 509 96 70 i 70
19 Egg}’\{;‘sﬁm RAIGARH ( SEL LILO siC 173 0 20 00 20
20 JHARSUGUDA-RAIGARH SiIC 159 0 10 0.0 1o
2| MRY [BEUL-RAIGARH SIC 1S 0 10 0.0 o
2 STERLITE-RAIGARH D/IC 72 120 00 o 1o
23 RANCHI-SIPAT DIC 264 0 30 v 30
24 120 Ky |BUDHIPADAR-RAIGARH SiC 2 165 Too 20 20
25 BUDHIPADAR-KORBA DIC 101 32 1.0 0.0 Lo
ER-WR 15.0 9.0 .0
Tmport/Export of ER (With SR)
26 | HVDC [JEYPORE-GAZUWAKA B/B DIC 170 319 0.0 130 130
27 LINK [TALCHER-KOLAR BIPOLE D/C 0.0 2446 00 470 -170
2% 400 KV | TALCHER-/C 0.0 1388 00 250 250
29 220 KV | BALIMELA-UPPER-SILERRU Sic [ 0 0.0 00 00
ER-SR [ 0.0 60.0
Import/Export of ER (With NER)
30 [ 400 KV [BINAGURI-BONGAIGAON T oc o [ e i 20.0 20
31 | 220KV [BIRPARA-SALAKATI [ o o | o 0.0 40 4
0.0 240 200
Import/Export of NR (With NER)
32 | HvDC [BISWANATH CHARIALI-AGRA [ - 90 T o 193 00 193
19.3 0.0 193
3 HVDC [VCHAL BB DI 500 0 120 0.0 20
ED HVDC |APL -MHG DIC 0 2419 To0 | sse ssa
35 | 765 KV |GWALIOR-AGRA DIC 0 2240 0.0 T | e
36 | 765 KV [PHAGI-GWALIOR D/IC [ 1176 0.0 230 230
37 | 400 KV |ZERDA-KANKROLI S/C 32 92 0.0 0 00
3% 400 KV | ZERDA -BHINMAL SIC 114 167 0.0 0.0 00
39 | 400 KV |VCHAL -RIHAND S/C 0 0 00 0.0 00
40 100KV |RAPP-SHUJALPUR D/C 0 0 0.0 0.0 00
41 BADOD-KOTA SIC 17 54 00 i 0 10
4 220 Ky |BAPOD-MORAK SIC 0 86 0.0 2.0 2.0
43 MEHGAON-AURAIYA S/C 44 17 10 0o o
m MALANPUR-AURAIYA SIC 20 29 0o 00 vo
43 132KV |GWALIOR-SAWAI MADHOPUR SIC 0 0 0.0 00 0o
WR-NR 13.0 1280 115.0
Import/Export of WR (With SR)
46 | HVDC |[BHADRAWATI BB - 0 1060 0.0 230 230
47 LINK |BARSUR-L.SILERU - 0 0 0.u 00 0.0
4% | 765 KV |[SOLAPUR-RAICHUR D/C 0 2531 00 150 150
49 | 4w KV |KOLHAPUR-KUDGI D/C 0 302 0.0 T
BED KOLHAPUR-CHIKODI DIC 0 55 0.0 Lo 1o
51 220 KV [PONDA-AMBEWADI SIC 0 0 I R
52 XELDEM-AMBEWADI SKC 104 0 2.0 0.0 20
WR-SR 2.0 73.0 710
TRANSNATIONAL EXCHANGE
BHUTAN 33.9
NEPAL 5.4
~ |BANGLADESH 123
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CENTRAL ELECTRICITY REGULATORY COMMISSION
Ground, 1st, 3rd & 4th Floor, Chanderlok Building, 36-Janpath,
New Delhi-110001
Tel: 23353503, Fax: 23753923 (3rd Floor), 23753920 (4th Floor), 23752957 (Ground Floor)
www.cercind.gov.in
cercregistry@cercind.gov.in

Petition No. )’D// 77/2—05

_ 'p @ Qll/ ] ) - Petitioner(s)
Vs
!‘(0 th)?‘a,ka Pruse s Tyantmissjon  Cor- (ot K Y X% Respondent(s)
Petitioner(s) L/
14 TZe CAaiy rrom ¢ R 76/08
Al rpe L jle s & o
N ~rppg Phowon, Sobe Complax ” \ 4 )~ S
3. 3reb tuldorol, Aria, lodh) Koo \ s
ALty DL —VE¥° 3 (j i )
) g Qb P
2. \})\ _/9 -

WHEREAS the Petitioner(s) above mentioned has filed the Petition No.2& /74/ 2015

WHEREAS the Final Order in the above said Petition was issued on 2 /67 / 2016 and
uploaded on the Website of the Commission (www.cercind.gov.in) on 'L/ 5«‘/’&&/{

The Order has been sent to you through e-mail ID/CERC e-filing portal, if registered.

If you require a certified copy of the order, you may make a request for the same to the
Bench Officer of the Commission in the e-mail 1D cercregistry@cercind.gov.in. The first S
Certified Copy will be sent free of cost.

Dated:& /3 /2016 S

Bench Officer
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VAKALATNAMA

IN THE CENTRAL ELECTRICITY REGULATORY COMMISSION
AT NEW DELHI

REVIEW PETITION NO. OF 2016
IN
PETITION NO. 201/TT/2015

IN THE MATTER OF.
NTPC Limited ...REVIEW PETITIONER
versus

power Grid Corporation of India
Limited and Ors. ...RESPONDENT
I, D.K. Sood, Authorized Officer, of the Petitioner Company in the above
petition do hereby appoint and retain HEMANT SINGH, MATRUGUPTA
MISHRA, SHIKHA OHRI, PIYUSH SINGH, NISHANT KUMAR, SAAHIL
KAUL and NIMESH KUMAR JHA, Advocate/ s, Praxis Counsel, Advocates &
Solicitors, to appear, plead and act for me/us in the above appeal/ petition
and to conduct and prosecute all proceedings that may be taken in respect
thereof and applications for return of documents, enter into compromise and
to draw any moneys payable to me/us in the said proceeding and also to
appear in all applications for review and for leave to the Supreme Court of
India in all applic\ations for review ofjudgement. W Qﬁ oA
Place: Nat ,Qa/k\ Signature of the Party*
N .
\yec
=N

Date:9-Sep. 2016 ‘,JL% “
\\;/X P\‘ m\ = Exeﬂztiixﬁo r§Comm ial
e “o\b crarhdhh v
6\«( (2 Get of Indis ¥ ntorprise)

¥lo Fo g/D. K. SOOD

\4/ [MATRUGUPTA MISHRA] ~
AW
/&égis unsel,

dvocates and Solicitors,
-17, Second Floor,

Jungpura Extension, | D\\\/BX/\W

New Delhi-110014.

Phone: +91-11-43552390

Fax: +91-11-43552391

E-mail: desk@praxiscounsel.com

Qinnature with date

TPC Limited
[SHIKHA OFfR1] [HEMANT SINGH ]~
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